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| this application should not be

' admitted and relief sought allowed

FAtS ; ; Retumable within 1 month., o

: . ' ' - List on 9.9.96 for show cause,
. ' and consideration of admission.

R A . Pendency of this application |

/'[r fr 24 " \\shall not be a bar for the respon-
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dents to appoint the applicant
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; No.RRB/G/CON/lSS/IOZ/Pt I dated -~
9. 11.95 of the Ra.'x.lt.ray Recruitment .
BOard, Guwahati Annexure A-VI if
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B 11-11-96 Mr.G.g arma fox the agnla.cn-xt.- None
: _:éor the respondents. Written t(_taﬂcnt has
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' Learned counsol Mr.G.Sarma i for
the épﬁl&mﬁu Leave note of Ra,u*&ay
oounagel m:‘.ﬁ.ic;; aarma up 4o 30«11«96,
‘Written statement has not been ﬁmttﬁﬁs

¢ List for written statoment and

further order on  20-12496. ;
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Mr.G.Sarma for the applicant.
f Written statement has not been

submitted. Mr.S.%arma for Mr.B.K.
Sharma submits that the written
statement is almost ready and seeks
for short adjournment.

List for written statement and
further orcers on 6-1-9%.

e

<o Learned counsel Mr G. Sarma with Mr

S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
respondent Nos.2, 3 and 4, but no written
statement has been filed. None has appeared
for them so far. Mr G. Sarma submits that
this is a matter of appointment and requires
early hearing and disposal.

List for hearing on 3.2.97. In the.~
meantime the respondents may submit written'ff
statement if considered necessary. \"1

Send copy of the order to the v

respondents.

Mr B.K.Sharma, learned counsel for
the regpondents has got personal diffi-
culty. Mr G.Sarma,learned counsel
appearing for applicant also needs some
time to take further steps in the case
Accordingly we adjcurn the casc till
74287
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0.A.No.148/96

Meﬁbm'

Let this case be listed on 6.3.97 for hearing.

Vice-Chairman
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- fYafﬂ’/a S 6.3.97 Let this case be listed on 20.3.97 for

\:}r ‘ hearing.
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r A 20.3.97 We have heard Mr B.K.Sharma,learned
52\§§/I¢¢ counsel appearing on behalf of the iRéilway
3?@3 administration at some length. Mr; Sharma
_" 7 thereafter finds it difficult to proceed in view
| of lack of certain instructions. He prays for a
, short adjournment,fzwhich Mr G.Sarma has no
| objection. Accordingly, for the ends of justice
i we allow one week time for further hearing.

? List on 31.3.1997 for hearing. °* |
i ,
| Megéggfﬂ §££§E;é%;;;;;
| 25,991 :
T 31.3.97 At the request of Mr. B.K.Sharma,

learned Railway Counsel hearing is adjounred to ~
7.4.1997. .

List on 7.4.97 for hearing.
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7.4.97 Mr S. Sarma, on behalf of Mr B.K.
Sharma, who is incharge of this case, prays for
adjournment on the ground that Mr B.K. Sharma
is unable to attend court for his personal reasom.
Mr G.=Sarma, learned counsel for the applicant, hus
vehemently opposed the prayer. It is informed
that there are other counsel also. Mr B.K. Sharma
is incharge of the case. Considering all these

we allow adjournment to 16.4.97.
Vice-Chairman

nkm
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16.4.97 : Let the case be listed on 28.4.1997

for hearing. ‘
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28-4=97 ’ Let thic casc be listed for
hearing on 9-6-97.
Any appointment made shall bhe
subject to the result of the casés
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We have heard Mr.ﬂ.kosha
. learned Ra.uway counsal . a%omi J.ﬂg\gth.
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.. -~ unable to proceed. with the. hoawing of
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«. .. ;the case ag certain- records will: hav;‘
to be produced, and he prays for time,
. _ :' Two weeks tine allowed t.o nhich the

‘ 1 ;1 2. -dearned counsel for the appncant do

; Mot have any object.tom
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B.K.Sharma, learned Railway Counsel prays.for a
short adjournment on the grouq? of .personal
dlfflculty of Mr. B.K. Sharma Accordlngly the .
case {e adjourned tll} %;.8.92.; .
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Mr, G barna,qlearned counsei for the
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apprlcant

is present The learned Railway counsel
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ot prays for some tlme to produce t

P et g_iuu

he records.

The case is adjourned tili 8 9. 97.for,
On that day all counsel shall remain
- present, or else the case will be

o

hearing.

heard ex parte.
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Common crder delivered in open ﬁﬁ%
Court and kept in OiAcNote 142/96:. o
Copy ¢f the crier shall be kept in
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Shri P.K.barkar
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Respondents

Applicant

" Respondents.

+s -Respondents,

Applicant

eRgspgndénts."
2/97 o e

| xb'pl icant

Respondants

By Advocate Mr.G.Sarma for aillthe petitioners.

G;L.sauGLYINE.'ADMINISTRATIQE MEMBERj -

The above 15(£1fteen) Original

By Advocgte Mr.B.K.Sharma for all, the respondents.

Applications are’

.disposed of" by this Commen order asfthey involve the same

issuetlfacts and grounds. -

contd/= -
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1. slov,o&,_;,..v s
2, efor86 T
1: Satyanarayan Goswami

a1 the«-_ix'n-ibime_

£yt

liollcwing:results —Q.“

Date of Speed Test .:'0, =9t
-Date.of Speed Test. .,:,05-I159S

Date of Viva Voce Tegt:08-11-95*“
Date»of&panel

ﬂ

086-2)'candida '8 for thelsaid pos
- ‘hames: are. recommended. £o. GM/P/N.F.Railway/Ma
1n ORDER OF- MERIT. i

s »x-«__,h,.

Y 3@'2

SN Roll Nos

AGAINST S.C.VACANCY

Te Krishna Das

820123
246" Sanjoy KriRal =i

7}'rl SR
' |81 jay-Ch.Baro )
uBinoy Kr.Daimary.

.34,-.—-‘n‘mnum--—---~—-_-

AGAINST*O.B Co VACAN"Y

L 840025 77" Santosh Kumar
2., . "840052 . . Pankaj Jyoti’ Das. A
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£y the cancellation of the

Panel as f

'1|'

, "f.o.o.itihaa already been stated that the N“;
t'iaelectign'"n question}purauant to: which‘the ;
e ap) ant ‘hasistaked his claim for appointment

._;Afhas al ea_y been cancelled in view of -the

vl rregularities found in the selection

. ©f Junior ‘Sténographer in scale . 1200-2040/—
7 dgainst Employment Notice No.1/95 dated

L 25=48=9S .conducted- by the Railway Recruitment
- ‘Board, Guwahat{, which. has necessiated cance-'

.uf;llation-" the entire selection are as
":followaz-

coﬁtd/Q}ii




(a)

(@)

o fay.

~as“Ma fieulaee;without indicat ng}fyyw_@;

;sh“”

3"did ‘n

fﬁicbku

(c) |

ey

. requi”ed qua
bolit“the qualification of ‘diploma’in. - e
{and* and type-writting. Th,_fdvertiaau 1)
| of Diplomt:
‘the! candidates|:

-also did«not $tipulate productic
: fcate, ‘As ‘& result, many:
~Bubmit tHeflsame althoug
qualified”both in ‘shorthand and 1ting
~and had diploda certificate, However, thei:tiy
‘Railway ‘Recruitment Board,. Guwahiatd reject ,
‘the candidature of many eligibl ates s
on’the‘ground” of non-=submission::
cett’ficate. thereby deserving eligi

selection;

Sample teat dhﬂ cks revealed m_.
totalling in the’ written ‘paper- and:Ar
tation of marks which has resulted n emg:nf

'”found*th it all the three stages of
‘the knowledge and quality of the ¢&:
hanaled by a single:indivi
ry, Railway Recruitm

- Anstéad of getﬂing ‘thé: works ‘done by@difféf
'qualified persone'as under =’ ;

(1)

TR
ard)

Setting of question paper for
. tests . T
Selection of dietatio” pas

m

‘ii{ﬂ

Heo signatuqe from otherwtwoﬁmemb
This haé raised doubts of mal
, _% ‘ctice by MS /RRB.. ,
As per Board‘s exgant 1nstructicn lsaiof
“marks for writtén test and viva-voce‘tog
is required to be fixed for viva-voc s BUL
. in the-subject selection, RRB/Guwaha i’had
.. adopted. 15% of the sum total of marks. for
written test (200 marks) shorthand test’
(300 marks) as well as viva=-voce marks 24  § oo
(90 marks). The marks of shorthand.test( 90)*f~xl.v
- “was’ therefore irregularly included in compd- S
~ ting the marks for viva-voce test. This has
. -allowed®the selection authority undue flcxi-
" 'bility in the final allocation: -0f marks Of - ik
-a_candidate ‘though he might have securad 1ess 1 :
marka 1n written test, ST

I

In a number of cases it has been noted
. that MArKs ‘once allottéd in the shorthand 4
transcription sheets have been. over—written/-,""x
- defaced ‘and new marks allotted._obtensibly
to favour the @ahdidates of evaluator's. =
Ch»Oiceo E “
It. has ‘been notedlin some cases. that though
the shorthand dictation scripts do not con-zw
tain certain materials of dictated passage,
the type transcription sheets contain the . =
material of the dictated passage and in a W&k

better way, This indicates adoption of mal-ie
practice in conducting the shorthand tests RS




g, dt:has: been noted L
,n'wer'Scripts(Transcrip-~
:Poor :performarice;, - R
en-alloted in _compari= ‘|-
ng:bétter: ‘performances - -

y‘case.“with the abbve irregu~ ﬁ'
etected. dn.: the selection. the - -

‘een cancelled and ‘
‘nt'should ‘not make any ‘grievance’

.urse~o£ the=actual test 1rregular1t1es which viélated the
iliselection as a- whole had taken place.

e rding. to him. the_action of the'respondents 1n

the"action ‘of - the'

fingcancelling the select Panel above terming

arbi trary. despotic .

" tord Void and not maintainable
in the eye of law Mr G Sarma.

learned counsel for the

»fof allegedAmalpracticesfor irregularities bUt

malpractice or unfair means;

reg larities in the selec-_}fimf
lustrative-and not . ‘exhaus=" 14

Under these circumstan-;g;fﬁ-

)pointed out that the emb oyment panel was cance-ﬁ:%‘ﬁy




" reasonable but £ree from bias and malafidej Mr Sar“

”applicants. arbitrarlly Cancedled the panel. Further. the

- respondents without glving an

 sup (Civil) No.66 of 1986 byithe Hon ‘ble Supreme Court. ME
Sarma further referred to the order dated 14, 6.1996 of this
_ Tribunal 1n 0

sthe aforesaid'

| GLR 459 which was upheld in éhe order dated 8.5.1986 1n

' -and others. 1956(4) SLR 50 the action of the respondents .
”to withhold appointment of sugcessful candidateSJWithout

"giving them opportunity of being heard was set aside:and *5Tr,

ST ni,

opportunity of being'heard to .

.A Nou9 of 1993 in which after referring to

,P.K Das & OterS case and also to D.V.Ramana

Y]

- hellight of the above, we' are’ now to consider
whether the action of the respondents in cancélling the




:_ipanel in larger public interest and in order to’ bring public

'”bccnfidence in the administration of the North East Frontier
TfﬁRailwaY- These arc 1ndeed 1otty ideals. But ‘we..are in these

"%o.As concerned with the que tion whetherion theirﬁway

towardthhese goals thn respondents had no ¢trampled under

»oot the rights ct the applicants._There.i

_themfact“that tne-selecT Panel Was cancelled by the reSpon-e7"

'«no dispute of

ents without affording eny opportunity of being heard to

he applicants before the cancellation was made. In the

:ase of Pradip Kumar Das and other= (supra) 337 out of the

7Lﬁ790 successful candidates wha had been empanelled were

97?screened'out by the Nortn Last Frontier Railway on. the

W7ground that scme malprat

g .i

some of them: No opportunity of being heard Was given to

tJCts were allegedly committed by

"bf_rthem by the respOndents before such action was taken. The

‘,Hon'ble Supreme Court had held
ey Was nec essaf&,according to the rules
of fairp]aw and natural justice that:
. these candlilates who were included in
.. the origina .select, panel:of 790.«candi-.
’ . ... . ., dates publiShed by the Commission had. -
TR L .io acquired. a I“ight to: get s empleymentiand -
T e 'ffhl.f,;,wthexefore they were entitled to be
' ' -fheard before any prejudicial action was

R
Yot '
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T e

ot

&

faﬁtaken. The judgment of the Hig_icourt
'ggquashing the impugnedvqrdj - :
- ground -

h%“t and*the right of being heard before an

a L
subport of hi's’ contention that sélected candidates can'beh‘

L

refused appointments-,WE are aware that there are 1aw3fnd




'however the applicants were denied appointments for no

ljfault”of theirs.

They had subjected themselves to ‘the rigours

e,ofithe examination and test conducted by the reSpondents

igivingﬁout the best they could with the sole expectation

h;to=come_out sucoessful thhin the standards set by the

afrespondents. No blame ﬁf bcen apportioned to them. They
Co e

5fn;had not'also been allol

. 1

‘q“_in the para/rule ment%oned above in order to ascertain -

wed to Treach the stage_stipulated

,j-.'It may’ also be mentiOned here that the learned Railway |
‘“f?counSelfhadfsought'time'to produce»certain records to enasié;;

:zihim to make sub ion; He was allowed time. But though he

*speed test The

contentions of the respondents against the
'fapplicantskwith regard

ro the answer scripts or marking

thereon are tncrefore nét cubstantiated before us.

,1

We are in af o%iety which Upholds the supremacy of

fore.*an administrative action Which

s,

'iiLthe rule of law. ?htre

Jis done without observ1ng due process of law or the relevant

law or rules presoribed is liable to be quashed.

In the"
light of our discussion and findings above. we are of the
;')(['fial view that the reSpondents had arbitrarily ano 1llegally

contd. .
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Cstol.:;d;éjc;édﬁpplication as per order dated 18.2.97 in

e ‘ . Misc,Petition Mo,28/97

0.£.N0,148/96 .

Shri TQKrishﬁa Das eoe Applicant,
~-Versug-
Union of India & Ors. ... Respondents.

An Applicstion under Section 19 of the Administrative
Tribunal's Act, 1985
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1. PARTICULARS OF THE APPLICANT o

Shri T.Krisknag Das,

s/o shri T.Tataya,

Rly Qr.No. l/A, Central Gotanagar,
Guwahatl-ll.

2, PARTICULARS OF THE RESPONDENTS :

1. Union of India represented by
the Secretary to the Govt, of India,
Minigtry of Railways,

2. General Manager(P),
N.F.Railway,

Mgligaon,
‘ Guwahatl-ll.

3. Chagirmen : -
Railway Recruitment Board,
G‘u\’fa,hati-l «

4. Member Secretary, :
Railway Recruitment Board,
Guwahati-1.

3,  PARTICULARS OF THE ORDERS AGAINST WHICH
THIS APPLICATION IS MADE : |

i. This applicastion is made fof impkamentation—
~ of recommendation of the selected candidates for appoint.
')ment as stenographer (English) in the scale 6f pay
B5,1200~2040 vide Employment Notice No.1/95 category No,7
(Annexure AJIII),

il. Restraining the respondents from
completing the process, of employment notice No.1l/96
cgtegory No.l(Annexure A.VIII).

iii} ' Notification dated 05;9.96 under
No.RRB/G/41/90 issued by shri B.Kalita,Chairmen,Railway
Recruitment Board, Guwahati cancelling the recruitment
panels of stenographer(English) in scale %,1200-2040

UNACT eseses
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under category No.7 of Employment Notice No.l/25 dated

26.4@95 and Craft Téacher(Bengali Medium) in scale

#5.1400-2600 under category No.8 of Employment Notice

No.3/24 dated 19.12,94(Annexure R.I of the written

statement).

4, JURISDICTION ¢

fh@,applicant declare that the subject

matter~agéinst which he want redressal is within the

“jurisdiction of the Tribunsl.

5. LIMITATION s
' The applicant further declare that the
application is within the limitation prescribed under

Section 21 of the Administrative Tribunal's Act,1985.

Ge 'FACTS QFTHE CASE

Belo That the gpplicant is a citizen of India

‘and as such he is entitled to all the rights and privi-

l1eges guaranteed under‘the Congtitution of India. -

6.2 That the applicant has come from g very

poor scheduled caste(iala) famiiy and gs such he

deserves consideretion from g1l concerned.

6.3 That the applicant passed the H.$.L.C.
Examination in the year 1987 and H.S.S.L.C. Examination
in'1989 §nd has obtained diploma in typing and stenographye
The testimonials are enclosed in this gpplication and
marked as Annexure A,I, A.I,1 and A.II.

| - Contdecses
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6.4 That the respondent No.3 made an
advertlsement for testing candidgtes for steaographer
in the scale of pay 8.1200-2040 through Advertisement
No.1/95(Amexure A.III) and it was clearly written
under .clgusé 12 of the genmeral inétrucﬁion that the no.

of post of stenographer mey be increased or decreased.

6.5 | That the applicant in response to the
. N :
advertisément made by the respondents on 26.4.95, as

appeared in The Agsam Tribune, had gpplied for the post

_of sténographer. The sgid a&vertisement,runs as Employment

Wotice No.1/95 category No.7.

A copy of the sald advertlsement is anne-

xed herewith gnd marked gs Annexure A.I1I.

6.6 - That the applicént'made epplication for
appointment gs stenographer at the scale of pay
f561200-2040 giving all particulars such as ascademic

quglification, caste certificate, age proof certificate,

diploma certificate in typing end stenogrephy etc,

6.7 That the respondents being satisfied with

the requirementé of the céndidature for the post of

stenographer as noted above called for written test
fixing the date as 27.8.95.
A‘copy of the call lettef is annexed
herewith and the same is marked as

Annexure A.IV.,

6.8 That as per the call letter the applicaﬁt

appearedeesse

TW Do \



4

appeared in the written test, did excellent in the

- examingtion and became successful in the test and accor-

dingly the applicant was called for speed test both in.
typlng and stenography and this was held on 4/5.11.95.
A copy of the call letter is annexed

herewith and marked as Amexure A.V.

6.9 That in the speed test the humble applicant
did excellent pnd accordingly he was declared sdccessful

axd thereafter the applicant was called for a viva-voce

‘test and in this test held on 8.11,95 he glso became

successful end was selected by the respondent No.,3 and

feeommendeé the name of the applic nt to Respondent No.2

for app01ntment. In view of 1ncrease in number of vacancy,

the respondent rightly and valldly recommended the name

of the'applicant alongw1th 15 others for appointment.

! A copy of the said recommendation contai-
ning the name of the gpplicant alongwith =
others is annexed herewith and marked as

Annexare A VI,

6410 That the written test, speed test and

viva-vooe test were éonducted by the Railway'Recruitmenp
Board headed by the Chairmsn, which is en autonomous
body like any other Railway Reorditment Board‘in the
country.‘Moreover3 one responsible officer was’deputed
to the Selection Board on behalf of the Respondent

Noil and 2. )

Bell ‘ That the appllc»nt beg to state that

as peroo.oooc .

: 7 /ézyl«fxfl«ﬁuﬁ_ 25c1<3
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as per advertigement dated 26.4.95, once the candidate
is selected after going through gll the stages/tests

viz written test, speed test and viva-vch test and

when the name was eem#e recommended for appointment as

stenographer, -the respondent No.2 is duty bound to gppoint

as stenogrgpher in the existing Vacancy.

6.12 That the gpplicant beg to state that
though fingl list of 16 candidates including the name
of the épplicant i.es Annexure A.VI was recommended on
9.11.95 to the Respondent No.2 for sppointment, the
Respondent No.é did take no action on it gnd tbe
applicant was at a loss of having not received the
appointment letter. Even the resentment/ingction of
the Respondent No.2VWas echoed and re-echoed in the

news paper, Copy enclosed.

6.13 ' That the applicant mgde representation to
the Respondent No.2 dated 10.6.96 requesting to mgke
appointment of the gpplicant,

A copy of the repregentation is snnexed

herewith and msrked as Ammexure VII.

6.14 ~ That while the applicant was anxiously

wéiting for the gppointment letier he was surprised to

- see the advertisement notice No.1/96 dated 20.5.96

where the respondents wynted to test 8 candidates. This
advertisemént appeared in local news papers including

notice beard and runs gs category No.l. Having_seen the

aévertisement 4esscos

Tkl .
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advertisement, the anxiety of the applicant was

multiplied and again he spproached the respondents znd
' ! . ,

no response gt all was there from the respondents. The

applicant believes that some foul play may take place in

view of the advertisement Noﬁice No.l/96 dated 20.5.96.,

A copy of the advertisement notice No,1/96

is gnnexed herewith snd marked as

Annexure A.VIIIQ
In this connection, the applicant beg to state that

glongwith him there are 15 other csndidates also duly

* recomrended for appointment to the post of stenographer

and while none of the recommended condidates is appointed,
publication of another advertisement is creating suspicion,

In this connection, the applicant further beg to state

‘that there was snother Employment Notice No.2/95

Category No.l where 21 condidates were recommended for

appointment of office clerk in the scale of pay 950-1500

 and all of them were appointed though they were sppeared

in the tests subsequent to the applicent.

B.15 That the gpplicant beg to state that
the selection of the applicant is valid only upto one
year as per existing rule of the respondents.

6.16 The spplicant beg to stste that the

respondents by the notification dated 05.9,96 under ref-

 erence No.RRB/G/41/90 issyed by Shri B.Kalita,Chairman,

Railway Recruitment Board, Guwahati has cancelled the
recruitment panels of stenographer(English) in scale
1200-2040 under category No.7 of Employment Notice No.1/95

dated teessee :

A <SSV Do

~
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dated 26.4.95 and Craft Teacher(Bengsli Medium) in gecale

Rs,1400-2600 under Category No.6 of Employment Notice

I\T(l,).3/94 dated 12.12.94, action of which has resulted

mis-carriage of justice and multiplication of illegslities.

7 GROUNDS:

7.1

‘For that in view of the selection as

per Amnexure A.VI, the applicant was sure that he would

be appointed soon under the respondents and. as such he

did not make any'attempt for appointment in eny other

deﬁartment..

7.2

For that the applicant got offer from

Chief Security Commissioner, NF Rly, Maligaon but he

refused that offer in view of the fact that he has alresgdy

been selected in the office of the respondents.

|

7.3

{

A copy of the letter is annexed herewith

and nmarked -as Amnexure A.l1X,

For that injustice will be done to him if

inmedigte appointment letter is not issued. Moreover,

alongwlith the applicant, the whole family will suffer

very adversely,

74

For that the advertisement No.1/96 as

referred in Annexure AJVIII is ill—coﬁceived, confusing,

conflieting, condradictory, inhgrmoneous and acting

uponiit will be 1llegal and uncalled for ahd the applicant

firmly believes that this Hon'ble Tribunal will direct

|
|

* the respondéntlﬂoaz to implement the recommendation of

Respondent ....
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Respondent No.3 and 4(Anmexure A.VI} and in the
edent of non-issuing such dlrectlon, the gpplicant will
be deprived of the right of appointment ‘conferréd upon
blm after the selectlon.

|
7;5 ) For that the cancellation of recruitment
’pahels is iilegal,varbitrary, despotic, vold and not
maintainable in the eye of law. . '

g/ RELIEFS SOUGHT FOR :

In view of the facts and circumstances

of the case the gpplicant prays for the following reliefs:-

i. _ That the gpplicant may be appointed with

iwmedigte effect with a direction to give the seniority
from the date of recommendation for appointment i.e.

dated 9.11.95.

ii.e : That the respondents may be directed not
to implement the advertisement No.l/96(Amnexure A VIII)

-till the applicant is gppointed.

il.a - To set gside and quash the cancellaticn

of recruitment penels issued by the Chairman, ﬁailway

Re cruitment Boafd, Guwahati under reference No,RRB/G/41/90
dated 05.5.26( Annexure R.I of the Written Statement), |

iii. Any other relief/reliefs as this Hon 'ble

By

‘Tribunal considers fit and proper.

Contdoadooﬂa
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9. INTERIM RELIEF PRAYED FOR :
ie ' Tﬁat dﬁring péndency of the disposal of

the applicatiOn, direction mpy be igsued to the Respondents
to appoint the gpplicent with imheéieﬁe effect.

ii. | The respondents ney be dlrectea not to
appoint'stenégrapher against. savertlsement No.1/96 tlll
the'applicant is app01nted.

10. WHETHER ANY OTHER APPLICATION/PETITION FILED
BEFORE ANY OTHER_COURT/TRIBUNAL

The applicent begs to state that he has

not filed any other case appllcatlon before any Court/

Trlbunal.

1l. . REMIDIE® EXHAUSTED ’
The appiicant begs to state that he has
éxhausted_all the remedies gnd there is no other alterne-

tive but to aﬁproach this Hon'ble Tribunsl for justice.

4

12, PARTICULARS OF THE POSTAL ORDER :

Postal Order Ko.
Date :

-Issued by :
_Payable ot :

-

13. An Index with particulars of enclosures is

énclosed. 5
14, ‘PARTICULARS OF DOCUMEHNTS

.As per Index,

Vel’ification; sscces
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VERIFICATION

I, Shri T.Krishna Das, son of }-‘hri T.Tataya,
aged gbout 27 years, by caste ScheduleE Caste(Mals)
by religion Hindu, resident of Rly Qr.No.1/A, Central
Goternagar, Mallgaon, Guwshgti-11 do hereby solemnly

affirm gnd verli’y that the statements mpde in Para-

‘graph 1 to 6 a,nd 8 to 14 of the 0.A. are true to my

kriowledge end those mgde in baragraph 7 of the 0.A.
are true to my legal advice and I have not s'uppressed

any wmgteriel fagcts,

AND T sign this Verification on this aglkdey
of Fﬁ,(ﬂ ,1997 at Guwahati.

Koest s Yoy
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A R R T L i A s 95 30 l ‘1l(|)|&|t~l1‘;f|7 .(‘:i:,.l;nm::;v Mddium. AGE : 20 to 40 VUATS, ?\;\\
PO S ) - T CATEGORY NO. B : ASSTT. TEACHER GRADE-I
RAILWAY NOTICE \ (COMMERCE WITH SPECIAL PAPER BANKING) in scale ()J§
— 'y CORsHGI0 2000 for Assamese Medinm Railway  Higher ' 4 '
RAILWAY RECRUITMENT BOARD o 4 Secondary s School Temporary but likely (o bhe  made ’
' Copenviaent NO OF POST @ 1 (SC) QUALIFICATION {(i)lind 51 w.
J GUWAHATI ' Clams Ahester's Degree in Connmeree with special paper T
oL Banking (3) University Degree/ Diploma in Education/ 5
. . . - , Teaching, or Integrated two years PPost Graduate colirse of '
Station, Road, Guwahati -781001 ’ Regional Callepes of Education of NCERT. (iii) Competence to
Date: 26 4 95 : teach throogh Assimese Medinm, AGEF : 20 (o 40 years, .
EMPLOYMENT NOTICE NOL | 95 \ CATEGOIY NO.G: DEMONSTRATOR (PURE SCIENCE) in
DATE OF PUBLICATION : 03 5 95 seale Hs, 1300 2600/- for English/Bengali Medium Railway 5.4
CLOSING DATI : 026,795 ' School Temporary but likely to he made permanent. NO OF
. o N ) POST © 2 (-UR, 1-8C). QUALIFICATION : (i) lInd Class
Applications are n’n'm-«! in |):(~s€..~:l)(~(l imp‘hc:m(n? l'.m m Hachelors Dégree with Physics, Chemistry and onc subjectout
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| size thick paper, only one side) for the f()‘llo\\'mg “‘"f{”” any Bachelors Degree. (i) University Degree/ - Diploma in * | 5-
posts likely 1o be permaneat on thé: Northeast "'"m.“" Educations Feaching or 4 years integrated Degree course in .
Railway. Applications complete in all respects atong with regional colleges of Education of NCERT. (iii) Competence to -5,
o required enclosuresshould be sent to the Assistant Secretary, . teach through English and Bengali Medium, AGE : 20 to 40
il Railway Recruitment Hy_:lr_d;Sl_‘.l_tion__R(Lagi_L(.&jghg;_i_-YSJ_QQl, ) Veurs. ) 5.
“Assam under certificate of posting so as to reach the Roard's ) o AT (VY N7 L g vy o N e
1 “office on or before 17.30 hrs, of 9, 6795, The applications can . mgﬁ(;j;&;gj\ I:\J(()) '(l')-l?:)gf;fgg{t()/\l’élll{',ll:(!‘;NGU\SH)‘n scald - 5
aiso be dropped in the “Application Box" kept in the RRB ' i enailt. BRI (\ 5,5C-2, 8T-2, 0BC-1). :
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICENO, | QUALIFICATION: Matriculate. SPEED: 80 W.P.M. & 40 W.P.M.
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| #raduate course of Regiondl Colleges of Education of NCERT, i Nursing or other Institution recognised by the Indian Nursing !
i (i) Competence to teach through English and Bengali , Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
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F’\’I:}':G(.)m NO. 2 : ASS]T TEACHER: GRADEJ. selection, their names must be bornepm the Indian étate 8 ’
t f(\:)(:?il?rl‘lfbn)aill?vns;i;ll?g}?es[: qlf:(?nﬁ?!g;)/qc:;%rmf‘;ge;hnjg(/)rf;ni(:lltl ;{(v'dic:n‘lchgislcr.Th;.tymust,.bcablctospcakiannglish,i{indi,
likely to be made permanent. NO OF ';OST 1 (UR). i \.;S?."u:c olrL'Bengr;n l'S%GPE_' BCSYSQ" 20 to 35 yeary with 5 ’ .
QUALIFICATION : (i) 1 Class Master's Degree in Physics. (ii) ;‘a:(;dr;t:::u:l;p;:& /§:‘J candidates. Botl} fﬂale/ Fema]eﬂ : :
University Degree/ Diploma in Education/ Teaching, or |/ NB: R .
Intezrated two yvears post Craduate course of Regional | ‘s
Collsges of Education of NCERT, {iii) Competence to teach P ‘}f“""‘“ R‘:““tr'” "“ (Eper sge limits for all
:' threagh Krgiish ang Bengali Mladivim, AGE : 0 10 40 Yrore ‘ ‘ 5c:;:mu"e;:is C:hz‘zzg;:;l;::t‘k:;lg"i&x';::}:yp‘:r::erft;iz :
i CATEG . R < HE R - ) e Y L
L (SCigigl(‘.bEL),(i):'\;caTgRs:;l4'()0/:\28:(;'{‘)],-"- ;fﬁi{fﬁessliﬁgi: l rcll\x.l:tlon s applicable f§r2yeqm with effect from 15.7.94. -
5 Raiiway School. Temporary but likely to be made permanent. | (2) The Candidates must have acquired the essential
| NO OF POST : 1 (UR). QUALIFICATION . (i) 1ind class | qualifications es laid down at the time of submission of R
il Bachelors Degree with one of the following group of subject. ! nppljc.alion. Candidetes who have yet to appear at the - '
if  45% marks can be considered equivalent to lind Class where exa.mmnt:!op and whose results are withheld ornotdeclared
there is no demarcation of class in Bachelor's Degree. (i) are not ?hg.'ble to a‘?'ply.w ST L
Physics, Chemistry and one subject out of Maths./ Botany/ | ! L. ('l“NE’R‘i\I‘ INMRU(‘“.ON . . g .
Zoology. Or (i) Botany, Zoology and one subject out of 1.1 /}BIZRP,VIAT!QN USED : SC - Schedule Caste, ST - ) ¢
Physicss Chemistry. (2) University Degree/ Diploma in Scheduled “lnbe, L{R N Un-!{cse:\'ed, 0BC - Other . ?.
Education/ Teaching or 4 years integrated Degree course in Ilf\ck‘wur.(l Class, ‘IJ E) - .lndmn !ostal Order, EX§M X
* Regional Colleges of Education of NCERT (3) Competence to \/, :f.x-hq-wu:vnmn, FH-Physicatly handicapped.
teach through Assamese Medium. AGE : 20 to 40 years. A2 _The m”"';wr of vacancles shown may be Increased or .

CATEG NO. 4 : ASSTT. TE . GRADE- Sec | i Lo
(COM.\\IEIRC([;R:/\’H?}? SI?EC].’\ﬁg?’gﬁgpé\gg}iiflé‘l’rmgrA‘l ;_,',J '/Qli(icundidmcsczm apply.ugainst.lmpo:::tsbut i l.
ACCOUNTANCY) in scale Rs 1640-2000/- for Assamese | | iy il hawve Lo compete with UR f candidates.”

Medium Railway Higher Secondary School, Temporary but f :\,(u” l,((:::(((,:\,:‘\{,I,i((’:::JL::)E:I‘ upp!y stn‘cn_y against ‘ :
likelv to be made permanent. NO. OF POST - 1 (ST). ¢ 9. A(;l"ln'\il'i" i F !
QF"'\L”)I(‘T‘\'”ON « Hind Class Master's Degree in commerce ' 2.1 'I'hc‘u;u: wiil be (.'(‘ckuned as on 1,595 'l'hxe upper age i
wn.h s;{ecml paper Book-Keeping and. Accountancy. (ii) Jimit H' relaxnble ;15 under - T [ !
'L’lll\‘CrPf_l‘l“\L.:[)t‘ 'r(:t-"m ,Iljyf-}'-_‘—';’-‘:‘;u::‘iyxv-ll-:ﬂ”sam‘“"";h)'i&'v))i:j‘"[ OrlLa., | . ~——'
————
- 1 '
]
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ndor CortIficote of Youting) Station Hoad
Giwahntiel _
713). /G/41/9 _ sutes13/10/95

"80-w. 0. 1L (O S
le Lo your gandt Corg/ Full Letter for LY 14T 0 80-WeR, ) f’f{‘% ol #71
ML VAVASVUCS TisgT S '

To - <—73 S ' N
simi/sut, /1 -“/.S)(?Uu. t~(.<4’?15

o et -

A
T

Your 1511 Nuwber is 7'7";67;)";'*”“"'
¢ [RARAN AN "

You will not pe : '
ndultted for tie Spcod Test & “VivasVoos Tost:witho-‘ e
U’ ils Cell Letter/azit Corg, This Call lptter/ ' A
“cilt Card liowever does not 1tgcly 6ive any entit- J
leaent for selection , ‘

RECUITMENT $SBLECTI 0y FOR. THE ROST OF J il S1ENUGIGRH - o
SCALE ng, 1200~2040/~,CATEGOR( No. 7 )UNLER BioLovMgy -+ Lo e
1/95 oN 1ng NORDIELST FRONTIRR RAlLiyy 0 ' o

’ . ’l

1, With refergnce to Jour application 1or the'post mentionod .‘(" |
nbove, in rogponsd fo the Employuont Notico olted labo vg  YOUsarg, .- ’ /|
hereby ndviged to attend the office of Chies Porso:1nol,5:(ticgr/1' (.
¥']'.\;:t‘.“,1WQY/.P,1!|11800"'Guwnb'nti-il °n 4,11.95 at 9, 30 hrs,, for, spged; -
st . - ” 1

L » Y
2y © 'The Viva~Voco Togt of the sucooselul. opndiupton d1 . Spaad. . '-\,. f
\:1;":8:1 willl‘ be hold‘61118.11;95 at RBallway Reoruitwent Bo;:rd,Guwahatii‘.-.u‘
ntion Rond,Guwahati-q, N ,gg%gﬂ‘E GOLL LETTER FOR VIVA=VOCE TEST i \
ylé‘il‘. JMS*SUI}QO Thc Candi C;Eﬁll(l . lr.vs"i.h.gﬁ%gﬁnzn Ig ot‘ QQ'“‘S-
Joord of th5 o11ice on g3 0:14.95 end those cencicates who will "~
Qualify in' the 8D€od 'tost 01180 wordg per mmuteishbqlq.,nppoa‘r.;p}:, .
the Viva~Voce, Test on.8,11,99, Thereotore, JOUr.-presence Way  be. gt ;
Tenrod for more thep four. deys and you ghould come 59 prepared .. !

ﬁ 3t 7 You ‘shoulq 'bti-ng your all oxd final cortificates. and ‘Mo xrig-

heeta nlong with rYospective diploun, rertifiontes(1, e, Shcrthand i

T & Type) on the day oy ‘Vive~Voce Tegt, o SC/ST candicates algo wugt ,

nrpu’uwU.!oirJuCa.a,t.o/@‘ribo. certifipate . the tikg,01 Viva-Voge test. |

.. ‘Ro‘quéﬁt:'!bf:'po.stx')onmont 02 tho Ln. of Speed .test and,Viva | N |

Yo'ce togt will’ not.be. congldered.and .no -ab. 1teo test will bLe held, ’ ;

v You'hre alao ‘directod to bring the 0x us1 Call lctter for |

tpo. Uniﬁtou’(ktoat"held. o°u 27,8,95 ,. . .. L . r
ALY PR PR { PR ' Y e ’ X ! e

ix’1 . 4bproaching Chairman/RAB nnd o his Secrc 143 ciregtly or
1roct1y'by 0 onndicate dr any bedy ‘on ‘hig helige, ;oo :sting -undue

N A 'l ‘

t

Uong;ld(_:rntion for the recrultoent will roucor r c¢onclii e .1:cle ‘ ' 1

D A
LS

SRR A P T A, . o o
],’., . The 04}13'410;11,011' .00n ‘gdve intorview ef tiler in Bagaish Or 'lli,xl’dio‘
“ . . I . PR “e ‘a . e LRI
W SFOR T CANLIDATES oNLY |- B .o
ro. ON" ”UI?'& JGAS You %&NTITLED 10 T4Vl FiBs
W RaILwgy IN“SECUNL ClLass woM —_ e (ST 10 GUUITT
‘ T™Ne ) ¥NL By (xt, Thig Pasgg 1, avellable upto 15775.¢5, -
SMaLthort tyg- Rly.Ba's LteNo, (NG) 11~8¢/nscy/ 152 ¢ be wledleloc)

. A : .
',N‘I,l"i"! 1) You 'areacviged 'moregse- the Gleed Lol raaene end

""’

A ‘-\plng:to Come-out gucye sgfuy n-the enpiri.. of Vi o
-, ' Epued test to be held o1 t,11,95, (0 VR cihe o treoted !
4" / YO aring attostoc photop. t copldea ¥ 4. - - i Cortdt e,

“ntug pne Maddsheots anc . ter corti te oo ] 1a the
v rdginal at the tine of vi —voce teyg. 1. RS A RS in‘.

'0 8pood test of 60 woras er ciinut
) . o o S P Blanc RITRRL N U

<\

[



. ’ <N

‘- NOoTICH "
. *“‘—‘——m—-—m._“ '» -
- Subi-~ Rzcruitment selection for tho post e T S I o
. - ~ - o, MR EEEE AP
of Jr.stenographer(fasiish) in ‘ e o

1
scale Rs, 1200-20%0/-"under Employ- |
ment Notice No,1/95 category No,7 L JRE SR
and GM/P/MIG's Indent No,E/227/216/ o I
D iB/2/leett <Pt,I1 dated “7.4.95, . _ _ L
° N ol y
t

Date of Written Teat: 27-8-95

Bale of Speed  Test: 04-1i-95 { for 80 V.. )
Date ef Speed  Test: 05-11-95 { for 60 w.p.u.

grapher (Fng) under Employment Notice No.1/95
- Cat.Noe.7 in scale ', 1200-20%0/~ 2nd yas found : S
. 16 (UN-10,3C-2,ST-2,68C-2) canlidates suitable for : 2
' the sald post and their names ara recommended to ) P ;
GH/P/N.F . Nailway Malizaon ‘n QRDER OF MERIT. _ o o

!
AGAINST U, R, VACANCY : ,i .
. //////’7—_~Nf\ i
1
|

Date of Viva Voco Test:08-11-95 ' < '- E

Date of pane? approved:09-1:-95 S } i
o -
The selection Board held the viva voce P e
test on 8.11.95 for the recruitment of Jr,Steno- L

N Roll No, Namc of candidate e !

\\
—_— \

1. 810704 Angali Devi ; Loy
2, 810786 Agls Cualiravorty ‘ ) ;
3. 810798 Mrityunjoy Ghosh I
, - 810018 Debasish Ciowdhury :

5. 810589 lupalk -"amkrm'orty ' _ |
6. 810777 raclp Kr, Sarkar ,

e BIH7E! . P "

g, 810761 teimalizbay '

8' . 810767 ) I':az:.'uin I:‘l_‘:\'.:n_ - - e b :
5o 810794 Pabitra Kr, Kakati ’

{
1. 820123 T, Krishua Das - I ;
|

2. 820245 Senjoy Xr. Rzi
AGAINST S. 7, VACANCY Y et
2, - 630108 Lincy Xr Naimasy ' U
___________________________________ e e il 0
\ Vi :
AGAINST 0.B,C. VACANCY i
EALE, - A Py =
1. 840025 Santosi: Kunar . “}‘ A
meeem_Ze 810052 Pankai dyoti bus Al
7..‘-.',."[ e
.y y)"f ! \ {
) ( I.:ig.s il . BT
- . Meinber Seceretary . s .
SOy tor AS/nim/Giry or (ha: ociotary . Lo
2. Notice’ Doarus, for Chaiman/win/Giy, , chad
J. Pancl friles - ' j
&\OJJN\Q” r/j/\ - , : ER
. - {.




To

- o , . e

The Gemeral Mznager,

N,F,Railway, Maligaon,
§ubs - Appointment to the post of 'Junior Ej ho
in pay scale of 3.1200.2040/; Per moAﬁg_,>“ .

il ﬁe humtly beg to bring to your kind notice }'

that our names were reconmended by the Railway - - f _‘54
Becruitment Board/Guizhatd for appointment to the post JNQ ;-
of 'Junior Stenographer'(English) in scale of pay . ._;?f§§
5.1200-2040/~ ., a3 published in 'The Assam Tribunet *

dated 12,12,96 and 'Employment Hews' dated 23 12095 etc.
|

gppointment letter since December'95. We shall deem it

8ir, we aro eagerly waiting for a formal -

favoureble of your kindly look into the matter and
arrange to imsue the sppointment letter at the ear}iéét,~

i )" 2 ‘-" :
"»ir’?'fif
Thanking you, : - ‘ f(‘%}ﬂgé

Yoxrs faithfully, SRR

Dated 1 10,6,96. . Sd/- ' »\, .1
. ' ‘ (T Krishna: Da39 F R

‘ foal
(Gelected candldates_of the i
Junior Stenographar)\v L

;o
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l, r e a
‘ v [ RAILWAY NOTICE__)

* RAILWAY RECRUITME

S ’ . EMPLOYMENT NOTICE NO. 1/88
foe . . S'I"ATION OAD, GUWABATI-781001

. oo Il ool
B .

Applications are invited in presc

.wr in proforma application given below (Lo be
thick paper) for the following temporary posts, likely
1tailway: Applicatio
ASSISTANT SE

.~ DATED : 204_9_5_@_

CLOBING DATE: 30/06/86 -
ribed forms obtainable from any im
neatly typed in using ont
to be permanen
ng complete in all respects along with required enclosu
SRIZTARY, RAILWAY RECRUITMENT BOARD : SI‘A’!'I(M}Q@JLUWAH/!]'[-

TRIOD1, ASSAN under cert
_of 30706706, The applications cun
yefore 17-30 hrs. of 30/06/86. B
_EMPLOYMENT NOTICE NO. AND CATEGORY NO.

also be dropped in the

AGAIN

VUITE e aven fo o

.

ST WHICH THE CANDIDATE A.PI’_LIES '
MUST CLEARLY BE WRITTEN ON THE TOP OF THE (_}OVER ENVE

ificate of posting 50 as to reach the Board's office
~Application Box™kept int

on or befor

portant Railway Station
yalde only ingt atendard stze
t, in the Northeast Frontier
rés should be sent tothe

e 17-30 hrs.
he RRB Office

LOPES POSITIVELY.

CATEGORY ’ C. -
No NAME OF * SCALE S’nPEND‘ w PERIOD
S0 THE POST - QF PAY °¢ DURING . . —, OF
/4 T OPER . rRAINING.,UR SC ST 0BC TOTAL, - FRATITE
% Srenographer (English) = 1260-3640/ T8 Te s Birdod ™ 01702 0L 08 " Both T "F "
Sv=Appr. Junior bngineer -~ 3200/~ Rs. 2000/~ .02 01— ,04’ Both 1 s
Sig/Gr-1l o L o S .
3. Appr. Signal Inspector/ 140042300/;'!:311320//- ;07 020470 147 Both 24 months
Gr-i - /- - Cees 2138000 . L
4. Appr. Tele Communi- . 1400-2300/-; Ra. 1320/-:07 ~02 02 02 13 Both 24 months
cation lnspector/Gr-ll. .. 1360707 : ' '
5. Appr. Tele Communica-, 950-1600/- Rs. 960/- 08 03 06.06 23 Both 12 months
‘ tion Maintainer/Gr.-11l ) o S ’ ’ .
. 6. Tr.Asstt Draftsman ° . 1200-2040/: ' Rs. 1200/-- 04 01 01 01 07 Both 12months
S&T) R o - .
7 '(!‘r. Ewctric Foreman/ 2000-32007- Rs.2000/- 01 Ql‘— - 02 Both 12 months
STA/Deputy Shop Supdt. R . ¢ e v .
8. Appr. Mechanics (Etect) 1400-2300/- Rs. 1400/- 09" 05 01 03 18 Both 24 months
9. Tr. Asstt. Draftsman 1200-2040/- Rs. 1200/- 03 0101 O} 00 Both 12 months
(Elect) : . S
16 T, Di2feren (Eleci) 1400.200U/- Ra 14007 -~ ) (PSR Both lu:mowthe
11.7r. Head Draftaman 1600-2660/- Rs. 1600/- i 0l — — ~-— 01 Both 12 months
(Elect.) C . ;
12. Traffic Apprentice 1400-1440/- Rs. 1400/- 06 0201 02 11 Both 24 months
13. Conunercial Apprentice  1400-1440/- Re 1400/ 06 02 02 01 11 Doth 24 months
14. Physiotherapist < 14002300/ -~ - OF — — — 7 01 Both -
16. $taff Nurse 1400-2600/-  — 13 0402 07 26 Both -
16. Pharmasist 1360.2200/- — -~ 04 0101 017 07 Doth -
17. Lab Asstt 976-1640/- — gr-—01 — 02 -Both =i
18. App. Mechanics * 1400-2300/- Rs. 1320/, 04 02 01 01. 08  Both 24 months.
19. Tr. Deputy Shed - .- ¢ ¢ A20003200/,-,- Rs. 2000/ — Ol —. — 01. Both 12months
Supdt (Elect/DSLY" - , - S R :
2. Appr. Mechanics ; © 14002300/~ Rs/ 1320/ 04- 01 o2 0f 08 . Both 24months
(DSL/Mechy =77 r i il T S T a .
21. Appr. Traln Examiner . 1320-1360/-- Rs. 1320/ © 06 103 01 ‘02 © 12 ~Both 24months
92 Tr. Asstt. . -+ 1200-2040/-* Rs. 1200/-* 01 |~ 01 — - 02 Both 12 months
Draftsman (mech)...- =~ S i’; .. ’ :
23, Draftsman (Meck) -~ 1400-2300/- Rs. 1200/~ 02 |— 01" — 03  Both 24 months
24. Appr. Junior Chemical 1320-2040/- * Rs. 1320/- 02— — 01 03 Both 12 months
& Metallurgical Asstt. © "~ R A

25.Tc. Chemical . 1400-2300/- Rs. 1400/-+ 02 0l —-— 03. Both 12months
& Meutallurgical Asstt. S Lo .

6. Tr. Deputy Shop -, 2000-3200/- Rs. 2000/: g1 .0t 01 — 03 Both 12 months
Suptd. (Workshop) . L. ’

27, Appr. Mechanics 1400-2800/- Rs, 1320/- 05 02 0t 02 ,10 Both 24 monthy
(Vorkshop) L ) .
25, Appr. Chief Train 2000-3200/- Re. 2000/ 02 01 -~ — 03 . Both 12 ponths
Fr.aniner . ’ ’ } ’

24, Hindi Asstt. Grel 1400-2300/- - ¢r =~ - 01, 2 i
9N Ame n RSP NG VACRLOUM - Ra tanns., 8. AT, F e B RITA FRTTTEIRY

AGFE.
ASON -
01-06-98

181030 ¥rs

rs.
18.io 26 Yrs,

18 to 25 Yrs.

181026 Yrs.

18 to,'25 Yrs.
20 to 30 Yrs.

18 to 28 Yrs.

1810 26 Yro.

20 te 30 Vis,
20 iv 30 113,

20 to 28 Yrs.
20 to 28 Yrs.
18 to 28 Yrs.
20 to 36 Yrs.
2010 30 Yra,
1910 28 Yrs.
18to 28 Yrs.

" 20030 Yra.

181028 ¥rs.

18 to 28 Yra.

180 28 Yr3. :

18 to 28 Yrs.

18 to 26 Yrs. °
T
22 to 30 Yrs.

20 to 30 Yrs.
18 to 28 Yrs.
20 t0 30 Yrs.

1810 23 Yo
16 1n 9% Vre

5

1. University Degree/Diploma iiv Education/Teachi
_course of Regional Colleges of education of N.CE.R
..medium. C T o

a

)

et

_ Botany/Zoology. 46% marks caxi be considered
NB. : (i) A GENERAL RELAXATION IN UPP:

-~ N.B.": (i)

i

- =

e 0N LI ~("_‘IL’.‘:'-’;J‘,G.' R AT
S TR N SN e ks I
|~

A.s}ga\‘.y,\ "T',EI4QJ . R f%’;( (}[. w
Tt R SR D A A I 23|

Ll il it v \

v ammem o

Crtegory No, 28 BE (Mechanical).
Cetegory No. 27 : Diploma in Mech.
Catercory No, 28 :
Cobege: .
Ceatogory No. 20 : RA. with Hindi as elective subjcf."-
grduate with Erglish as 8 subject plus & degree or
standard of LA, (Hons) in English and a degree 01
Category No. 80 : Diploma in Civil or Mechanical
qualification of Diploma in Civil Engineering becom
them. ' - .
Cateyory No. 31 : Degree in Civil Engineering.
{Category No. 32: (10+2) with'science and Maths.
Enginecring also be cligible. “1-
Caotegory No. 33 : Minimum ITI certificate in Drofts.—
Indin, NCVT) in Civil Engg. (rom recognised Inatit
duration. Civil Engg. Diploma holders and holders
Institution will algo be eligihle. '
Category No. 34 : Matrie plus
recognised colleges. B B .
Catejory No. 36 : Degree in Civil Engg. Departinen
Category No. 86 : Degree in Civil Engineering Deps

. r ‘.d‘.v"
Engincering.
Degree in Mechanical/Electrica

! .

3 yry. diploma in Ct

. Gitegory No. 87 : University degreg preference b

Honours & Master Degree. The candidate shoutd
minute in English jor 25 words per minute in Hij
prescribed ¢ducational qualification. -
Category No. 88 : (i) 1Ind class Master's Degree i1

Category No. 39 : (i) ITnd class Bachelors Degree v
demarcation of class in Bachelor's Degree. (ii) Univg
OR 4 years integrated ' Degree course in regior
Competence to teach through English and Bengali

CATEGORIES OF CANDIDATES HAVE
- * RELAXATION GIVEN IN PARA-2. THIS |-
WITH EFFECT FROM 4/8/06. =~ - |-
THE CANDIDATES MUST HAVE ACQU.‘?
" " LAID DOWN AT THE TIME OF SUBMIS .
.- HAVE YET TO APPEAR AT THE EY
. WITHHELD OR NOT DECLARFD ARE N -
1. GENERAL INSTRUCTION |
1.1 ABRREVIATION UCED : : {
o 0=Seheduled Caste, ST=Scheduded Tribe, Lr‘k
(}

. 1LP.O. =Indian Postal Order. ' Lo
.1.2 The number of vacancies shown may be incr
1.3 SC/ST/CBC candidates can appiy against Ul
cmlldiqmes. SC/ST/OBC cendidates need ap
only. .

2. AGE LIMIT ‘

2.1 The age will be reckoned as on 012106;96. The!

x-Aa) By b years for SC/ST candidates and by ¢
(b) By b years for Bonafide displaced Goldsn|
(c) By 10 years in case of physically handics -'l'
(d) Upto the age 40 yeass for “RESERVISTS"
(e) Upto the extent of service rendered by Gr'
e Labpurs/subst'itutes provided that the
.. (continuousor broken) subject to the con
Administrative offices of the Railway org
tive sorieties and Institutes upto b yeati
_ upper age limit of 36 years whichever is |
" (f) Upper age limit in case of widows, divorce:
: their husband but not remarried shall b=
(g) Upto maximum age of 46 years for repatt
. to India on or after lst June 1853 and !
P - Pakistan (Now Bangladesh) on or after 3
4 pOot YO APPLY '
3.1 Cendidates should epply in their own ha
naen (not in

neh
neneid) on good onality nlain whit



s

55';;

'~

_r,”

i hom Our (,orrespondent
BONGAIGAON, Junce 18--A
meeting o the Bongaigaon -
District Development Comunittee

-was held on June 10. The

meeting discussed the imple-
mentation of special  health
check-up programine for pri-
mary ‘school students in the

. district® and asked the Joint

Director of Health Services to
prepace a plan to cover all the
students o[ 863 LP schools in the
district. .
nﬂu.'g'\‘:b'; e meetin 3 the ;
Deputy Commissioner, - Aﬂub
. Ahmed requestcd the heeds or

,_-' «

»‘}anous -development depart- ¥ Y Guwahati.
4.inents to’submit future plan of . 8dopted to this effect in a

ttaction*to develop the dlstmt_

_ “with locally available resources,

TN
*‘

TS
et

3

r
!
*
{
i
3
.
!

R T

-

pnhancc;. lungi ¢ .Tevenues .

The meetlng also declded to, o shlp of Sri.Gopul Chandra Das,.
5 “-ut:lise ; the *water " resources -..The meeting expressed resent?
.‘_avaxlab!e in the district and the

community polylechnic scheme |
of . Bongaigaon . Polytechmc for.
lhe benefit of the youth. . .
Land revenue- "'I'hc State
Gavernmcm *has decided to’,
of..

M,,__k.:@li }{f@w.my

Bongaigaon town s per’ Land
Revenue  Re-ussessment  Act,
1836. People who want to submit
objections to theenhancementofl
land revenue may do so within
six weeks from the date
publication of rifixation notifi-
cation inthe Assam Gazetle,says
an official press release.
Lasvyers' reoentment @ ‘The
Bongaigaon lLawyers' Associa-
tion opposed the move to
transfer the cases under Railway
Propertics (Unlz'wl'ul Posses-
S‘OH‘ CAceident
Cigims, Workmen Corupensation
_Act, "Consumer Forur: ete to
‘A resolution was

’
i,

AT e

mc(llng of tiv; Association held
on June 7 under the president-

" ment at the move made by the
- Government without conslder-
ing the difficultics and financial
« implications l'nr-x the' litigant
cpublic., ¢ .
s Convicu-d for mutder t The
Sessxon Judgc, Bongalbaon, MM

W@rksh«)p on bamboo
CYopS, pre&ewa..mm

. 1- rom Our (/orreapondcn(

AZARA, June 18~ A work-
shop on the “necessity of bamboy
crops and its preservation” was -
Beld  recently at the Hort
cultural Research Station, Kahd-
wuchl.

Participating in the workshop
as .chief’ guest,” Dro Aok
Buragohatn, of Gauvhati Oniver-.
zity, explained Lhesignificance of |
Lambeoe use, .

le stated that bambeo s lso
deseribed as ‘preca pold' and
siLber of the poer people’,

I Bipin Khanew, Zesociate
Prefessor of Bicwanath Agri
ruitural College wnd Sri Beni-
saesdhiah Burueh, Disiricl Agri-

caburel Officer wla atiended -
"I' W

~

$30 ..,)..')I.

b el
Chinggques nad
Lamboo crops in the (l’!d of
indusury. Dri?
A

of

thi ongpat of

. Narayan Kalita, Minister of State
“for Hevenue .and  Sericulture
(ind). -
Dharng gtaged ¢ The Kam-
rup district cammittee of the
E ."\S:m.m
Union stagted a tv o-hour dharna
on June 7 in front of the Circle
-Office of Palasbiri in protest
“against the killings of Parug Kr.
Das, Exccutive  Editor  of
Asomiya 'ratidin, Pabitra Nara.

yan Chutia, Lipak Sergivard and
Munik feari
South Kanvop Press Clah,

b amrag dies Wriiery aped
South Kamru; Wri !
CArtists - Asvaciener, Jamithal.
SLaitpariva Pel A ra Amerjvet
Luitpariya Del, A vt
Sai snd Darhin Ruarap
Sanghnr snd Darhin Kooy
Saretan Ppeeheed pdseoet
dhirne, -

The Ramsop urn
el AL e

Gl

el o o
subnuited o

mengrisid e Lo colug

'Ji"‘m"l'.' enr ey o g

the

e

44 Lot
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B
.{';(xl;WAJHI’I June 18~ 'lhu‘

i failure of the N F Railwav K

L

}

fa:giat'&eﬁselumo

Sarkar convicted Abdul Ratunan
of HMonakocha vitlage under
Manikpur  Police Siction 4o
andergo rigorous imprisonsieni
for si-ven years and to pay a fine
of Rs H03:4) or in default tc
undergo hurther rigorous  int
priv ment for two vears undes
Section 447 of IPC for murdering
Kanteswar Das of the same
village.

The accused Abdul Rahmarn

attacked Kanteswar whils
ploughing,  in  the - field on
Pebrvmov 37 1985 with o tathi

The injured Kanteswar died on
his way to the hespital,

Sri R N Das, Public Prosecutos
appeared for the State while Sri
M Mahmud, advocate defended
t n‘fl'ruccd

’\'l KAl }

-

- By A Staff Reporter

guthorities to eppoint any of the
16 sucressful candidates in tha’

“'E

¥

4

(‘p')vt of Stenographer even aftes s

— et e

©omvent

Press Correspondents
the Schad

six months from the date ¢
anpouncement  of

iﬂcv'"d Ly the conscicus chrele
here as oie more bid to deprive.
the indyienens people -of job.

According to knowledgeal;!
sourees, the Railway Recruit
Boned, Guwahati, had
dectared ten guwrrl, tenench of
cd Crate, Schedulen
Titbe arct OB entepory candi
drtes, eliable for the post o
Steargeapher thregush o new
paraet netification on Decemnbioy
P, 1a8n Most of these jid
weekors woero aeal vouthe

et cte i the e bingt cor

e s eadant the posta th

Vot ncacthonities he
Lo v oy shoong e
Prep gt eerh onv of ot
sebeeend enndidateg, alloes (-
ey .

LI werebgen Flop gy
EE AR IRYSES F LI S oS I 3]

A g spied pem

] Vot OWT
[P HE INTTYZRNR B YRS B
Y Lentis ot

N 5 Clmanmes el

]
)

intervnew
results, for the purpose, has been* 3 e

n‘ \'<..~

opportunitics in the Raitways b
Jutie vesica interest circles. ;f‘

- ,v..«.,,,.,_‘.‘ .

- .:.-r».“

O)&ﬁ it m’{“‘w

4

[

é‘

i
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. 5

e

sen

Missing of g

Ywé\ks cre ‘f‘f-‘

LI'\/I

Irom Qur Corres

UUL!AJ—\'V Jum- 18 — The Ii*
aged in between thirteen end fifte:
of Duligjan and at different times ¢
“crested quite n'sensu.tion in the otl
Altogethernine bdys, all studer

of the locality, were reported miasl
threc were traced and rescued by g

Alarge number of parents, gua
educational institutfonbs of Duliaj
convened by the offfcer-in-chiarge o
June 17 to digcuss the situation a,
prevention of furlher occuresice of

The noligs lv-un xp!ud cut the 1
any ex;n‘m,m ontit tn.ike rece
suspected that sume druy Lralditcke
lured these ndolcscent boya to cnn

The police ndmullstrution has u
and guardiane to be aivet 10 keep
thelr adolescent children and to n
they go out for private tultlon after

The 0.C. of Dullajan pohcc slm
‘adequate stepa hnvc been taken

missing boys, 2 w2i] ‘i‘ "

«

-The names ofthe misalng boys;

Closs IX, Monoranjan Chetia (15) €
Clasn IX, Ganesh Ch, Gogod (14) Cy
Clasn V11 nnd llmu] Gogol (14) Cln

s et

Ty oe. b

| SEP :
! :

o

. ;:’\.,‘

ity aé: «ﬁmwaﬁ

[T PR .
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pringe! desn by

GUWAHATI, JunL 18=The i
(:'ntr.ll (,um nittee meeting of - e
he Assam People’s Front held e
recently here at Karbl Bhawan  Ir
under the chairinanship of Sri cc
Holframm Terany, General Secre
tary  of  ASDC and  MLA © o
demandod  hnmediate  with. at
drawal of Army Gperationinthe poo’
Stale, say3 a press release, i

The aceting attended by all s¢
the newly clected MLAsS of ASEIC o
and revresentatives  of other
constiteents namely Aatonomy U
Pemaaed - Strugygrling Formm  jh
(ADCE) Bliciep Mimag Rebang o
(MY and CPIMAL)Y, Libare @
hon o dhned the i
tical  situatem ol the Siete W
cnd e pupenitationud position G
of ATE od alo adopted AV @
st e the brning eies of Wi
e d,

The mecting deseribed 1 nw"«‘ o

-) ls.,nl\ O peratinng iy the Sty o

ivme of solving the ULEA o
Go ‘most unfortunate U

1
t
-
!
{

th. .
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CALL LETTER/ADMLT CARD

Space Tor |
phntor-aph with,
“office stazp '
thcronn.

= ~ Y ol od —J Lo —

-t ot an -

1. ficfercnce your applicatian for wcewvitiichit as a Constablo in tho
110 rogpolise to our Biloyment llatice, You a-e advised to progont you
1?0*\9pp<‘3i\~1win_c jjx'/(j-'l qC\yi resuity nt tosts(u-itten-andount drord at € A,
on, ,“'{_",::.,';*;'_'f,/:::\'f AP u crva Bt no/Maldpnon and wapn=t ty tho Chatvmar
tho Rocrnitumont Doarde - '

5 Y ou shhuld mote yous voll l'nmber a5 Indicatod at tho top wight ha

[l g =g - al = =i

Ak

toenoe and wcmonbew to quote this fo- all fu-ther conwogpondanco; in

~cfo~cnece. Lot

3. Toit will al® being along uith you all tho o=iginal cowtificatan
ropport of you- ago cducationnl '(':\'nlificn'i’.inn,oiist;o,1100',1)1701‘10103'\0:/'
casie s, Baploymont wogletreation Ca~d.Dischia~go co-tificato oto.(fer IX
cewvico eandidatos only) in suppo-t yow aladnm, o »,
4.(d) Out"donr tests will Sompvisge of High Jatap, B-oad Jymp , Sind Put,
metwos gpeint and 1500 metrCs wace dou must’ being with you your oun
14t fo- wndertaking out don~ testse : :

(h) Weitton Tost will Yomprisc of goneral kmnwlodgo vhich alm “ineli
s EBssay.fou should =10 your oun pen,clip board otc.Tho papor Lo
uwiting-ansucrs will be provided. A

5. Coverliment of India,Ministry of Ralliiays will mot bo rogponsiblo
any injury caunsoed to you dveing tho covrso of solcction. L
G. Lou ¥vill ot be.entitlecd to any..Th/DA.fow attending tho soloction

7. This call lettor does ot cinfo- aly »ight o gcloq‘f,inn.jmy at te:
influenco o= canvassing in you- favour uill he conglderod a disqual.
cation. N crat b e : - .
£. fou ¥ill have tn mho, vour oun arwangoments fo= boanding and lod
duedng tho prior of solectlon vldeh may oxtond to 2 to 3 daywve

0. In cago you &y mot pne. nt you=s0lt f=nm tho dato,timo and placo
mentloned dn this call lct = o= wcport late vhon tha soloctinn has

alwcndy sta=tod,you 111 .  be given any chance that = ovor. loe:
nbsentoo solection will be 1o 1d. oy N L
10 fece socond elass pass e > 4w cnclosed for your Jon

(fow /8T Candidatos) only. » steuvctisns printed tho pass fon»n aro
+to bo stemictly adhe-cd tn. : '

T1. Tho -cc-nitrent cail be cancc. ‘Vpostponed vitlvbut assiming an

~camn dve to adainisteative cxipe . Ihe candidatos will havo to ¢
at Iis mun cost in the evont of po  "ent and shall have to appea
a subscqent date oyfixed. P

t a
e CHIET (ECURTC OOMMI SELOLER(R
1LV 2R ALLURE 2 ML G

¢
e L
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 RAILWAY RECRUITMENT _

|- BOARD:GUWAHATL -
NO. RRB/G/41/80 ©

. K Date ; 06.8.96.
" NOTICE - .°
Sub : Cancellation of Recruit-
ment -panels of Stenographer
(English) in scale Rs. 1200-
9040/- under Category No. 7 of
Employment Notice No. 1/86
dt. 26.4.86 and Craft Teacher
(Bengali Medium) in scale.
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice

No. 3/64 dt. 19.12.84.

Railway Board vide their
letters No. 96/E/(RRB)/26/12
dtd. 7.8.90 and $6/E (RRB)/

oo

26/13 dL 218406 have
cancelled the Recruitment
panels ~ of Stenographer

(English) and Craft Teacher
(BM) mentioned on the above
subject due to various irregu-

larities. Hence the Recruitment

panels  of Stenographer
(English) and Craft Teacher
(BM) stand cancelled. e
. (B. Kalita),
Chairman
Railway Recruitment Baoard, |
C Guwahati.
RN/1328/1

——— o — m

T
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B-CENTRAL AD.INISTRATIVE TRIBUNAL :@
. GUWAHATI BENCH A
Title of the case  :  0.a.To. J & of 1996
R shri T.Krishna Das ... Applicant.

-Versus-

Union of India & Ors. ... Respondents.

An application ynder Section 19 of the 'Administrative
Tribunel's Act, 1985. . :

P
.

INDEX
SiWo. _______ Particulprs of enclosures  Page Wo.
1. ‘ © Application 1 to 8
2, Verification . 9
3. ' Annexure A.I ~ (0
-4, | - Annexure A.I.l R
5. - ~ Arnmexure A,II ~ 593
Ge : Annexure A, ITI f‘f
7 Amnexure AJIV — )
8 Annexure A.V —/
g. Annexure A, VI —
.10, Amnexure A.VII ——— 9
11, ‘Amexure AJVIII /4, o,
C 12, , Amnexure A.IX _—
R 22 2.

For the use in Tribunal's office :-

Tos w -

Reg;stratlon No. Cf):} /0%94

Slgn ture 7\/‘& 8/? 6

Heglstrar "7

Date of filing é /g 076 q
1
1
!
!

1
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1, PARTICULARS OF THE APPLICANT :

Shri T. Krishna Des,

- 8/0 Shri T.Tataya,
Rly Gr No.l/A, Central Gotandgar,
Guwahati-11. )

2, PARTICULARS OF THE RESPONDENTS :

1. Union of Indis represented by
The Secretary to the Govt. of India,
hinistry of Railways,
Few Delhi,

2. GeneralnManager(P)
N.F.Railway, hmllgaon,
Guwmhatlnll

3. Choirman, '
Railway Recruitment Board,
Guwahati-1,

4, Member oecretary,
Reilway Recruitment Board,
Guwahati-1,

3. PARTICULARS OF THE ORDERS AGATNST BHICH THIS.
| APPLICATION IS MADE : |

le - _ y This application is made for imﬁleméntation.
of recommendation of the selected candidztes for appoint-‘
ment as stenogrepher (English) in the écale»of P&y
®.1200 - 2040 vide Employment Hotice No.1/95 Category
No.7 (Annexure AJIII),

ii. o Restraining the respondents from
completing the process of employtent ndtice No,1/96
Category No.l (Annexure A.VIII).

4, " JURISDICTION :

The applicant declgre that the subject
motter against which he went redresssl is within the
jurisdiction of the Tribunal.

Contdececens.

e Bdtn Do
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5. LIMITATION :
B The applicant further decl&fé that the
spplication is within tne‘Limitation prescribed under
Section 21 of the Administrative Tribunmal's Act,1985.

6. _FACTS OF THE CASE :

6.l o Thst the applicent is a citizen of-

Indic and as such he is entitled to all the rights and

priﬁileges'guaranteed under the Constitution of Indie.

6.2 - Thet the epplicant has come from a

very poor Scheduyled daste(Mald) family and as such he
deserves consideration from all concerned.

6.3 - . That the applicant passed}the H.8.L.C.
examingtion in the year 1987A4nd H.8.5.L.C. Exarination

in 1985 ond hgs obteined diploma in typing and stenography.
The testimonigls are englbsed in thié'applicatién and

merked as Annexure AT, A.I[l and AJII|

6.4, " That the respondent Fo.3 mude an

‘advertisement for testing candidates forlstenographer

in the scale of pay #.1200-2040 through Advertisement

- No.1/95(Aunexure - A.III) and it was clearly writven under

~

clouse 12 of the genefal instruéiion thot the no., of

post of stenogropher moy be increased or decreased.

6.5 That the applicant in respongea to the
advertisement mpde by the respondents on 26.4.95, as &ppeared
in The Assam-Tribune,.had applied for the post of

stenographer. The said advertisement runs as Employment

Iroticetco LI

%fﬁ? /ﬁﬁ;/}zimAaa ;b;eaj
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Notlce No. 1/95 cnteeory No.7.

A copy of the seid advertlsement is

aﬂnexed herew1th and merked as AnnexureA.III

6.6 : ’ That the applicant'made application
for app01ntment as stenographer at the scale of puoy
’ BSe 1200-2040 g1v1ng all partlculqrs such as academlc
quallflcntlon, caste certlflcaxe, nge proof certlflcate,

Dlploma certificate in typlng and sueuography etc.

6.7 , That the respondents being satisfied with
} the requirements of the candldature for the post of
stenogr&pher as noted sbove called for written test fixing

.the date as 27,.8,95.

A copy of the call letter is annexed
- herewith oand the same is marked as

Amexure A.IV,

. 6.8, : Thst &s per the eall letﬁefs.the applicant
appeared in the written test, did excellent in the exaning-
tion and became successful in the test and accordingly

the gpplicant was called for speed test both in typing

end stenogrephy nnd this was held on 4/5.11.95.'

A copy of the call letter 'is annexed

herewith ond markéd ns Annexure A.V.

6.9 -~ That in the -speed test the humble
epplicent 4id eXcellenL.and‘accordingly he wes declared
successful and thereafter the applicant wes callied for &

- . B o Viv&-‘roce.oooOOO'
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vive-voce test and in this test held on 8.11.95 he
olso became successful and was selected.by the respondent
 FMo.3 and recommended the name of the applicant to
Respondent No.2 for appointmeni. In view of increase in
no..of vecsney, the respondent rightly and vslidly recommen-

ded thé,name of the applicant slongwith 15 6thers for

)

éppointmenﬁ.'
| A copy of the sgid recﬁmmendation contai-

ning the name of the applicunt alongwith
~ others is annexed herewith and marked
as Anhexufe A,VI.?”I

6.10; . That the written test, speed testland

Givaﬁvoce test were cbn@ucted by the Réilway Recruitment

| Board headed by the Chairman, which is an sutonomous

body like any other Railwey Recruitment Board in the
country, Moreover, one responsible officer was deputed

- to the SeléctianBoard‘on behalf of the Respondent No.l&2.

6.11 That the applicent beg to state that

as per advertisement dated 26.4.95, once the candidate

is selected after going'thfough a1l the stages/tests viz

written test, speed test and viva voce test and when the

name was fecommended for sppointed és sten@grapher, the .

respondent Npgz is duty.bound to gppbiﬁt the applic&nt in

the existing vacancy of the stenographer.

\

’ -7 L4 . . . [ 4
'6.12 That the applicant beg to stgte that though
fingl 1ist of 16 cgndidates including the name of the

gpplicanteeese

‘ :7FT /(7}14%5;914; ':b'fij)
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gpplicent i.e, Annexure A.VI was recommended on 9.11.95
tc the Respondent Fo.2 for éppointment, thé Respondent
No.2 did take no gction on it end the applicent wes at

é losé7oﬁ héving net'receiyed ﬁhe appointment letter,

Even the resentment/inaction of the Respondent No.2

was echoed and re-echoed in the news paper,.Copy encloéed.

'6.13 : That the apblicent made representstion to

the Respondent No.2 dated 10.6,96 requestlng to meke
¢pp01ntment of the appllcant
A

A copy of the respresentestion is amnexed

.herewith and marked as Annexure VII,

6.14 That %hile the applicant was énxiously

walting for the dp?ointment letter he was surprised to

- see the advertvisement Notice K0.1/96 dated 20.5.96 where

the respondents wanted to tes+ 8 cqndiﬁates. This adver-

tisement appeared in local news papers inbluding notice

board and runs as category No.l. Hav1ng seen the dvertlse-
ment , the enxiety of the upp11Cant was multiplied snd
agﬂln he approgsched the respondents and no response st

all was there‘from the ?espondents. The ppplicant believes

ﬁhat'some foul play may toke place in view of the

~advertisement Notice Fo.1/906 dated 20.5.96.

A capy of the ndvertisement notice Ko.1/96
is snnexed herewith and marked as

Annexure AJVIIT,

"In +hls connectlon, the appllcunt beg to staute that

slongwith him there are 15 other condidates clso duly

recotimendeeceeess

W%
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recommended’fof appointment to the post'of stenographer

and whlle none of the recommended candidates is cppointed,

‘publica stion of another hdvert:sement is creatlng suspicion.,

In this connectlon,,the appllcant further_beg~to state

" that there was another Employment Notice No.2/95 Cuﬁegdﬁry'

No.l where 21 candidates were recommended for appointment

of office clerk in the scale of pay @.950“ °lSOO and

t'all of them were app01nted though they were appeared in

the tests subsequent to the appllcdnt.

S

v

6.15 | That'the. appllCuﬂt beg to state that

~ the selection of the apylicant is volid only upto one

L d

~ year aos per existing rule of the respondents.

T GROUNDS

(1)

7.1, ' ~ For that in view of the selection as
per Anneku:e A-VI, the eppliceintcwas sure that he would

be gppointed soon under the rgspondents and as such he

~did not make any attempt for gppointment in any other

department,

72 *. For thQP'the'applicunt got offer from
Chief Security Cémmissioner, RPF, N.F,Railwoy, Mﬁligaon

but he refused that offer in view of. the fact that he

.haé already been selected in the. office of the respondents,

-

A copy of the letter is annexed hereﬁith

and marked as Amnexure A.IX.

7.3 For that injustice will be done to him
if immediate_appointment letter ié not issued. Moweover,

alongwitheooooe

T B Dag
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alongwith the applicant, the whole family will suffer

very adversely. _ , ‘ '

7.4 ' For thot the advertisement No.1/96 as
referred in Annexvre A.VIII is iil-conceived, confusing,
conflicting,‘conpfadictofy, inharmdnious and gcting
upon it will be illegal and uncalled ;br and the
applicent firmly believeé_ that this Hon'ble Tribunal
will direct the respondent No.2 to implément the recommen-
d8v10n of Respondent No.3 and 4 (Annehure A. VI) ond in
the event of non-issuing such dlrectlon, the rpPplicant

will be deprived of the right. . of appointment conferred

‘upon him after the gelection.

8s RDLIEFS SOUGHT FOR s

In view of the facts and c1rcumstunces

of the case the applicant prays for the follow1ng reliefs:-

i. - | That the applicant may be anpointed with
1mmed1ate effect with o direction to give the senlorlty

from the dute of recoummendation for nppointment i.e.

 dated 9.11.95.

ii. : _' " That the respondents may be directed
not to implement the advartlsement No.1/96" (Annexure AJVITI)
till the appllcant is appointed. '

iii, ' Any other relief/reliefs gs this hon'ble

| Tribunal considers fit and-propér.v
o ’ ContGesaseees

-

77%.%@'

Sl .
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9. INTDRIM RELIEF PRAYED FOR :

il _ | That during pendency of the disposal of

- the applrcat:on, direction may be issued to the Bespondent;
to appoint the applicant with immediate effect.

ii; e The réspondents may be directed nof to
appoint‘stenographe} against advertisemeny No.1/926 till

the applicant is éppointed. |

10, | WHETHER ANY OTHER APPLICATION/PETITION FILED
BEFORE_ANY OTHER COURT/TRIBUNAL

| * The appllcant beg to state that he hag
not filed any other'cése abplication before eny Court/

. Tribunel.

11, REMIDIES EXHAUSTED : - )
The spplicant beg to state that he has
exhausted. all the remedies and there is no other slterngtive

but to approach this Hon'vble Tribungl for justice.

12, PARTICULARS OF THE POSTAL ORDER :
| ' Postal Order Wo. 274 $ 8%

Date : 2.5 -~ 994 ‘
Issued by : (; ﬁ%?,vé(cqvovmg*”‘" '

Payable'aﬁ 2 ) r%—;sy’ -
13. - An Index with particulers of enclosures is
enclosed, .
14, PARTICULARS OF DOCUMENTS :

As per Index.

e

VBRIFICATIOL......
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" VYERIFICATION
I, Shri T, Krlsbnn Das, son of Shri T,.,Tatsya,
aged about 27 years, by caste Scheduled Caste (Mala),
by rel;glon Hindu, resident of Rly. Gr.No.1/A, Centrsl
thanagar:,méligaon, Guwghati-11 do hereby s olemnly
affirm anévverify that thevstatementé made in para~
groph 1 to é‘énd's 4o 14 of the 0.A. ore true to
m& knowledge and thoée madé"in‘paragrabh 7 of the
O.A. are true to my legal advice hnd I nuve not ~

suppressed any materlal facts.

AND I 51gn.thls Verification on this >/1Hday

Au,a , 1996 at Guwohoti.
rg.}

—— friobenc Doy
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CASTE CERTIFICATE

This is to cotify that Stui|Shrimati.... / ,-.../.<..'"*.:'.‘.(’,’.‘f:;...J.:f}’,‘.
——— & o~y . . ' A y N
conidauglter of....7....7?.'«././.‘.“.)’;,!.4:.. .of Vilage[Tavn - ““’”"‘(j H‘" ha ‘J:.’L H’.‘f“(}{”‘ “‘/
. /
!,
in the Ditrict of Kamrup in the Stale of Assan, helongs o the . \LL: e

Caste which is recognised as schedulnd Caste under the Constitution (Scheduled Caste)
Order, 1050 as amended by the Schedu'ed Castes Lists ( Modification) Order, 1955

and the Scheduled Castes Orders (Amendment ! Act, 1976,

Shri] Smiie and his/her family ordinarily residcs
i Millage /ann.( /Z Aot Kanrup District in the State

of Assim.
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HTUATION VACANT

dequired F & B Supervisor
d cook. Minimum three
ars experience require inthe

nilar eapacity. Apply
'mediately with full bio-data.
dary negotiable.

Hotel Prag Continental,
M. N. Road, Panbuzar,
uwahati-781001.
V/662/1

Wanted a Computer.
yprerator having experience in
andling accounting packuge.
nly commerce graduates may
\pply within 10 days at the
iddress given below. Salary
will depend upon the
qualification of the candidate
M/s Laxmi warehousing, Dr. B.

Baruah Road, Ulubari,
Guwahati-7.
$V/1373/1

WANTED
1. One trained  and
qualified nurse having

minimum six years experience

,in atea garden hospital.

2. One trained and qualified
pharmacist having minimum

sorugarh and Silchar. Those
n Y

4

0

f.
\

o\t

arding s¢

" Guwahati-781003.

challenging . but
{ areer please
io-Data and
oft size phowgraph (Non
rrw) within 10 days to

- 397, The Assam
e, Maniram Dewan

submitted 1o the Managiny
pirector, Assam State Peve
lopment Corperation lov OBy
Lid, Gopinath Nagar D, B K
poakaty  Road. G ahati 16
within seven days from thy
dute of publicationt ot this
advertisement

Managing Director,

for OBC Ld,
Gopinath Nagar,
Guwahati- 781016,
SV 067 1

OBITUARY

Nssum state ey Corph.

D3 K Kakaty Path,

IS

Chemical &

. Sri_Bipin Chandra Deka
oldes? -cmployee of Assim
Pharmaceutical -
pvt Ltd Guwahatidied ofHeart
Failure on 28 April 95 at

RALLWAY NOTICE @,K o

States

8 OFFICERS : To travel
nsively in Assam & NE.
swith ‘minimum 4/5

‘ Today on the eleven

th death’
anniversary of Late Puspa
- b AR | T

cight years experience inatea | gywahati Medical College
garden hospital. Hospital. Sri Deka hailed from
Remuneration as per CCPA | Jaha/ Soria village of Bahjani
scale. : .~ Mouza in Nalbari district and
Apply W Manager, | was also resident of
Joonktofiee TE, P.O. Barbam, | Kumarpara Guwahatifrom his’
786624, Dist Dibrugarh, | childhood days. His sudden
Assam. death was deeply mourned by
SV/563/2 | the employees. His contri-
- ! pution for survival and
Radap Pharmaceuticals, | progress of the company
Karnataks requires hard | during his 45 years of
working  result oriented | dedicated service was bound-
ambitious  young medical | less. May his soul rest in eternal
rvprcsemaﬁves prefembly peace.
Science  Graduate with | Obt/heh 1
communication skills in
English. Vacancles  exist 1N MEMO“_‘{"M
presently at Guwahati,

4

EMPLOYMENT NOTICE

7
RAILWAY RECRUITMENT HOAR:
GUWAHATI

Station, Road, Guwahati 781001

Ihate - 26 4 85
NO. L 95
DATE OF PUBLICATION : 080 5 an
CLOSING DATE -0 6 a5

Appheations are invited in prescribed application form
obtainable trom the important Radwiy Stations or in
proforma enctosed herewith (tobe peatly typediinast andard
oize thick paper, only one side) for the following temporary
posts likely to be permanent on the Northeast Frontier
Railway. Appheations complete in all respects along with
required enclosures should be sent to the Assistant Secretary,
Railway Recruitment Board, Station Rowd Guwahati-781001,
Assam under certificate of posting 0 as to reach the Board's
office on or before 17.30 s, of 0,6 95, The applications can
also be dropped in the “Application Box" kept in the RRB
Office before 17.30 hs of 9.68.05. EMPLOYMENT NOTICE NO.
AND CATEGORY NO. AGAINST WHICH THE CANDIDATE
APPLIES MUST CLEARLY BE WRITTEN ON THE TOP OF THE
COVER ENVELOPES 1Y ISITIVELY.
DEPARTMENT : MANAGING 17 BRANCH

CATEGORY NO. 1 ASSTT, TEACHER GRADE -1
(BOTANY) in seale Hs 1640-2900/- for English/ Bengall
Medium Railway School. Temporary but likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : Iind
class Master's Degree in Botany. (i) University Degree/
Diplomain Education/ Teachingor Integrated two years post

graduitte course of Regional Colleges of Education of NCERT.

(iii) Competence to teach through English and Bengali

Medium. AGE @ 20 to 40 years.

CATEGORY NO. 2 ASSTT. TEACHER, GRADE. 1
(PHYSICS) in scale Rs. 1640-2000/- for English/ Bengali
Medium Railway Higher Secondary School, Temporary but
likely to be made permanent. NO OF POST @ 1 (UR).
QUALIFICATION : (i) I} Class Master's Degree in Physics. (1)
University Degree, Diploma in Education/ Teaching, or
Integrated two yeuars post Graduate course of Regional
Colleges of Education of NCERT, (iil) Competence to teach
through English and Bengali Medium. AGE : 20 to 40 Years.

CATEGORY NO. 3 ASSTT. TEACHER GRADE-1I
(SCIENCE) in scale Rs 1400.2600/- for Assamese Medium
Hailway School. Temporary but likely to he made permanent.
NGO OF POST ¢ 1 (UR). QUALIFICATION = (i) {Ind class
Ruchelors Degree with one of the following group of suhject,
45" marks can be considered equivalent to lind Class where
there i noe demurcation of class in Bachelor's Degree, ()
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (i) Botany, Zoology and one subject out of
Physics/ Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in
Regional Colleges of Education of NCERT {3) Competence to
teach through Assamese Medium. AGE : 20 to 40 years. Y

CATEGORY NO. 4 ASSTT. TEACHER, GRADE-1
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale . Rs 1640-2900/- for Assamese
Medium Raitway Higher Secondary School, Tempuorary but
likely to be made permanent. NO, OF POST : 1 (ST),
QUALIFICATION : lind Class Master's
with special paper Book-Keeping and  Accountancy. G

TS A mndinan
‘.

P. T 0,

Degree in commerce’

/ Taarhidy o ("'.

3.4

3.2
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] years cesperiency i skuag
** | Consumer Durables,.. Quali--
fidation : B.A., Age" 25 years.
Possessing own.vehicle will be
sdded advantage. Should be
Juent in English and regional
langusges. "
SEOWESOM SALESMAN: To
posses -pleasing personality
with minimum 3/4  yeas
experience in selling electronic
items. Should be fluent in
English and  regional
languages.  Job involves
attending customers, visiting
Suppliers/ Institutions. Quall-
fication : BLA., Age : 256 years,
SETENO-Typist ¢  Minimum
speed 100/45 w.p.an. with 3/4
years experience. Capacity to
manage independent corres-
‘pondence, maintain sales
statistics,  followup  with
sappliers, handling of Com-
‘puter/ Telex/ Fax will be

added  sadvantege. Quali-
fication : B.A, Age : 28/30
‘years.

Attractive salary and

other benefits. Apply in strict
confidence with detalled bio-
data and p.p. size photograph
toBox No. 371,C/0 The Assam
Tribune, Chandmari, Guwa-
hati -3.

$v/371/1B

Kanta - Barkalakl, wo tunwy

I reember him and chigrish it
loving memorics and pray for §.

thé eternal pui-ce of his soul.
“. Fanily Membgr,
Relatives and

- Friends

Memo/P/1368/1 i

. University Degree LIpioma M e - - )

? Intégral T IWo YRR TTOSC” it e e Rejianal®
‘Colleges ‘of Education of NCERT. (iii) Competence. to teach *

through Assamese Medium, AGE : 20 to 40 years” ' :

" CATEGORY NQ. 5 : +ASSTT. TEACHER GRADE

| (COMMERCE WITH SPECIAL PAPER BANKMG) in stale
Rs. 1640-2900/- for Assamese Medium Railway , Higher
Secondary School. Temporary but likely Yo be made

1

Late Sudhangsu Kr Goswami
Today en your 4th deati%
Anniversary we remeniber you

[ —_—"— S

= e
.- et e . -
e - i L

The Assam State Develop-
ment Corporation for GBC Ltd
intends to prepare & penal of
names of STP/STH candidates
for fiing up probabie
vacancies in the near future of
Development Officer (Gr.11) or
equivelent post under this
~orporation. The post garriesa
pay scale of Rs 1745-60-2036-
$0-2306- EB -80-2875-100-
4576-125-4076/- per month
and allowances as admissible

under the Corporation's Rules.

Minimum Educational Quali-
fication required for the post is
a Degree from a recognised
University. As on 1.1.85, the
candidate should be within the
age group of 21 years 1o 36
years relaxable in respect of
gpecified categories as per
Govt Directives issued from
time to time.

Almighty for your ctema:l
peace. - )
All Family Members

Lachit Nagar, Guwahati-7.
Memo/P/1370/1 '

’

Iy

with silent tears. Pray to the =

permanent. NO OF POST : 1 (SC)..QUALIFICATION :(i )d
Class Master’s Degree in Gommerce with special paper
Banking. (i) University Degree/ Diploma in Education/
Teaching. or Integrated two years Post Graduate course of
Regional Colleges of Education of NCERT. (iil) Competence to
teach through Assamese Medium. AGE ;20 to 40.years. © .
CATEGORY NO.6: DEMONSTRATOR (PURE SCIENCE) in
scale Ry, 1400-2600/- for Engliah/\ﬂengali Mediunm Railway
$chool. Temporary but likely to be made permanent, NO OF
BOST ¢ 2 11-UR, 1-8C). QUALIFICATION : (1) llnd Class
jachelors Degree with Physics, Chemistry and one subject out
of Botany, Zoology. 45% marks can be considered equivalent
{o 1ind Class where there is no demarcation of class in
Bachelor's Degree. (i) ‘University Degree/ Diploma in
‘Education/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (i}i) Competence to
teach through English and Bengali Medium. AGE : 20 to 40 .
years. 5

TFICATION : Matriculaie. SPEE PR ; ‘
T Shorihand and Typewriting-respectively. Knowledge of

TO—LET

. Hindi Stenography is an additional Qualification and will be -
‘given preference. AGE : 18 1o 30 years. !

Space in the heart of the city

Immediate poessession. Con-
tact Box No. 387, Assam
Tribune, Guwahati-3.
TL./387/B3

for Banks/Commercial Office.

.DEPARTMENT : MEDICAL : . ' n
. CATEGORY NG, 8:STAFF NURSE in scale Rs. 1400-2600/- i
INQ.OF POST: 14 (UR-8,ST-2, 0BC-4). QUALIFICATION : The i
: candidates must have passed Matriculation or its equivalent :
Lexamination and possess atertificate a5 Registered Nurse and

Midwife having.passed the three years course m General
Nursing and six months course in Midwifery from a School of!

}
H
i
]
|

MATRIMONIAL

Nursing or other nstitution recdgniged by the Indian Nursing

§
wWanted suitahle groom for

fair, good looking Brahmin girl

'BSc B. Ed. Kashyap, aged 47,

ft 158 cm teacher Govt School,
Assam, Father Retd, LUICI
officer. Please contact : Prof
« AC Bhattacharyya, ‘Darrang
College, P.O. Tezpur-784001

Mat./B66/]

f
‘%

Admission open for 100%
job oriented, highly professio-

EDUCATIONAL

COMPUTER RARDWARE ENGG.
OURSES.  Avail  fabulbus
i Anhiversary Discount. Contact:

| CHIPS CARE, Rajgarh Byiane-4

nalised 7 mths, 1 yr & 18 mths’

. Council or BSc. Nursing. Candidates passing BSc (Nursing),
will be given two advance increments on the merit of each!
“ candidate under the sanction of competent autherity. O
selection, their names must be borre in the Indian State
Medical Register. They must be able to speakin English, Hind ’"
Assamese or Bengali. AGE : Between 20 to 3B years with 7.
, years relaxation for SC/ST candidates. Both Male/ Femal:
candidates can apply. ! : -

i
+ !

N.B:

(i) A General Relaxation in upper age limita for al
communities/ categories of candidates have been ghven by
yezrs besides the age relaxation given in para-2. Thi,
relaxation is applicable for 2 years with effect from 15.7.941

(i1) The Candidates must have acquired the essentiai
qualifications as lald down at the time of submizeion n._‘
application. Candidates who have yet o appear &t thy
examination and whose resulis are withheld or rot dechare|
are not eligible to apply. :
1. GENERAL INSTRUCTION . . !
SC - Schedule Caste, ST1

The candidate we are |pogohan g 1l ABBREVIATION USED :
jooking for should be result {4070 1274/3 Scheduled Tribe, UR - Un-Reserved, OBC - Othc
oder:t,ed and capable of | ™ ' " . Backward Class, LP.O. - Indian Postal Order, R}(Sf[
?i%li(liﬁgs ;233??;3;2; t;i?gr?:;} R -Ex-Serviceman, PH-Physically handicapped. (
the pmgmmmesl and policies Badiv- TV 100% Practical 12 The number of vacancies shown may be incrensed o
of the Corporation in the area JT1 equivalent ?,-y@.far Seh}ox: ’ decreased. " _ L . .
under his charge. Technician Course (mciugmg i 13 SC/8T/OBCcandidatescan applyagaihsi{f?{pbam"h-{i[
Application in . séandard Vifj"’"‘vh"mﬂmﬂhﬂ-. Adpai- they will have to compete with UR candidate:
format  with - fall” bib-data sston goring.? Hostel facility. SC;ST:’OI}C candigates noed apply strictly againg
alongwith attested coples of all ‘Phone:SﬁM‘Z,LC'E, I;.ak‘nml;_ in, their respcmive‘mcanciles_on!;. : L
P ercificates and testimonials | Guwahatl . (Beside “Supiiys 2. AGELIMIT: , " i O
regarding educatiofial and | dewellers), i ) 2.1 The age will be reckoned as®n 1.5.95. The uppar &y
other qualifications should be Edu/P/1371/2 i limit is relaxable as under - : i
| | L
7 ; : ; : L |
: . s I
I ) ) A’,\: ' ey i ,l ) ) 1
o
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e ) RALLAAY RI, WIJI}MJT ).,.Q{WPMM(‘M"MI @(0% A V"‘ /5
‘ “{Under Certd ficate of Posting ) 0
> .)tau.on Road G

to. %ie2/6/41/10

Calls LETTER/ADMLT CalD FOR THE WRITIEN

a1l AT 0N, CATEGORY 1O, ") FMPLOYE LT
Lotice bic, VR4 X T - .

- d
A

'-F) .- : 4 >
“Shei/Zomt, [ 1Yy )y Lopy [ 50

four FOLLe HO.

is 1 . oo
I ch’-'/‘l(&' I({J) [

Ihis is your Call l&tuer/admit Card for the written ammtm‘b-
Jon fo; the ))Ost of _An scale Rse s

/;’{_"‘“' e , undet E/Notice Tio. /%2__0* _Category Noo . on
the He FaRallway, L/‘ T

EHOGRAMME OF \«PITTLI« EX&MINATION 1S A4S (zl\zJ\a BELO«S

Uﬁ’l} _ Day TIAE, V-ﬁ\,_gg
QA - 5087 SSunde: o Pam byoiZ A Gm]S s,

3¢ o0 C‘)H" -~

fhe le,Lf)winq termg and eonditions must be nnt;,,.@____,g...___ &.:z.
£2Myd 3 iy AN -

1o You will rot be adritted to this written (,xamjnat.i.rn witheut

s ol detrer/admnit Card and does not dtself give any entitle-
ent for nele~tion

" A, l 'C
mr candidature has been accepted plO'\«i sionally and iz aucden

Yoo cher and M) filment of all conditions latd down in the soli
By Loygment 1 HOES me,

‘_‘_J' jpoE 40U DUNOT FULLFIL IHE CONDITIONS S LD [OwN IN Thi Secl
b PN UOTICE, PLEASE IGNOND TrL8 CAll Lot Tei/el il (il sl
LT bk, ,

"3. mly

yrmlnetdsr will ;
. : the sindessful candidates in the writtes: ecopadnefiosn W
Deoeralleq

for the viva-voce test °

‘ ¢ L | A C
o 00 are to defray your own travelling ex ey Lot VR/OEC
=~ e ‘rh..) . -

. - 3
e “OPTUaching the Chairnum/M/(,HY and cther wificlials of RRYV

]
7L ol Feev)y or indirectly by a candidate or anybody on ht1
.urAh.{J bt Ifqu(‘wtj ng ~mduc rONS ide:. Jt,i(“n for the e (,Luf tment w
Senc or

“ mardidate liable for disqualiiication .

o Iy tha candldates and the persons engaged 10 &z hit\x:‘rf on
"“”"‘“'0 the exanlnation will Ce allowed into the (.. oadn :Lu \
Breg! mrﬁ tawr!rﬂ- di”‘*ipljll'.: and O*J cnce muast Le Iz i{,tr feed in Y
:Jf!‘”.'“”" “lum Haj l/Rr‘ommJ‘QLropl.iakr\ action wii. ke -xen in crac

ang adpting unfair means in the exeminatien hall,etc.

; AT
o J,,,'rﬂ:.,p(/'f‘ CAHDZLGTES THLY @ ON PRODACIION wf 15IS . .aith |
Iy T NP '10 I‘fws\’&..u FEEE LY KhYe IN SLEOMD; Cluebd Fall : . e S o _ o

A ey Muda T2 (SINA. & EaWlKe Tuad baes T8 0 vWLds oo k

Vres -.ij-.-m, -~ N [ ) ' . i

vl . ¢ T e et gt na . i ) R P . ;
Ty Ll BT LW (G TR0/ 120 A e 4 :
~ . \ . .:/tx
/\b &C/m L}Jj\— .
‘o \,v S (\’) R <Kgm&?»m.m
Lo P RN AR Ay
{}\,\d- - \\'b\ \ y
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t
" RULINELT DOgIUs: 8 GU i LT
r Under Cortificate of Posting) . Station Road

‘ Glwahptlel ]
NOw RUB/G/A1/Y sntes 13/10/95

¥

.

A VIVA=VUCE TiEST o

To e

—pd L N
sus/sat. S Kol ms
Your R11 Nuuwber ig m)oy;i):;‘: T F

You will not ve T e i
ndiitted for tic $pcod Test & Viva~Voce ‘Test ‘witho~ §
u’ this Cell Lottex/4wmit Card, Thig Call letter/ ‘'PBICZY
“wuidt Card Liowever does not itscl g give any entit- P
lewent for selection , ‘

RECIUITMENT SELECTION FOR.THE POST OF JRe STENOGRARE . -
SCLLE Bss 1200-2040/~,CATEGORY NO. 7)UNLBR E.QLOMBY  «
1/95 oN TOB NORTHg,§T FRONTIBR RAILWQY o a

! - il

1, ~ With referpnoe. to Jour application for theipost mentioned j'

above, in rospongd fo ‘the Employmont Notice olted 'aboqgs,ygg,qrp
1,0zf

M
I ’vv,"l,
(3 1

7 ) } I3
LA B
L] " 'a' .{. ‘o
i Pid
R
'+ + ° l ’
U

{4

et
. . . 16 2
hercby adviscd to attend the office of Chiet Porsonne ticor/r -

No e Rl wayy/Mal 1gaon, Guwablati=11 on 4011495 at 9,30 hrse, for; Apded; -
Test. o U ' ' PO A S

J . I Yo g v o v ¥
2 " The Vive=Vood Tdgt oL the successful’ candidpte~ 02, Speed. ny!

gwt.wn‘l‘ be hela‘on 8,11,95 at Railway Recruitment Board,mwahgtio "
tation Rond,Guwahati-1, M) SPURGTE Cyll, LETTL FO% VIVp= VD A
,};11;4‘ gngUF,Q, The Candicntos shall Bave thelr residt on the Notige; i
Jooxd of thiy oreice Oh &% 6.11,95. end those cancidates who will '~ ¢
qualify in’ the ‘speed ‘tost 02180 words per minutoishould. appear for |
the v1va-vocthest gn.§.11.95.Thcrororo, your.presence Day, be. o

TR -

. Femquired for more than Zour, days and you -ghoul¢d come 50 pXepared s, .

3¢ © - You 'should brink you 811 original ‘cortificatey.and Mark-
Sheeta nlong with rospective diplom, ~ertifiocates(i,e., Shcrthand

&Type) on the day o2 Vive-Voce Test. o $C/ST condicates also must |
Prodice, thoix, Gaste/iribe, cortitipate . the timg 02 Viva~Vore test.",

N ‘Roquést tor postponwent of the L. °f:Speed -test and,Viva . -
Yo'ce togst will’ not.be congldered.and.no .ab. ntee test will Le held.

Sy You'are ‘alao ‘directod: to bring the. O0x tu:l _€Call lctter. tor
tho ‘Wniﬁten‘(‘:toat‘:heldz On 2748495 - .. .. ' Cy e

'I-I_“l N .

1

. {,
by = “pproaching ‘Chairman/BRB and or his Secrc He s ddrcotly-or .
%ndirootly"by' 0 ocondicato dxr any bedy ‘on ‘his beliiss e ;stiag -undue
Loiglderation for the recruitment will roncor r candd 1 .divle
for'didquakitication: o . C e
e, " re

a0 VR

Z»‘w - The “f‘.'f}ﬁ,fiidfif;éq,'_oqn' slve intorvicw 'éj,tile:r in 'i"ms;iz;_ix_‘_:c':r”}ii,'z.fdi'.‘
n \ . ) L . .[—V':"-’ ~ [ . .o LY "- . ) *1"
S0 CFOR T CANDIDATES ONLY | o T
e ON FTHISCLAS YOU it BNTITLED TO Taavil, Fiss
Y MAILEAY INSECONL CLéSG oM s g (STave p IO GUALIATI
‘B0 ) UND B (K, Tiiis Pagg 4, available Upto 1547:.%5, o
TWthoritys~ Rly,Ba's Lt.No. (NG) LX-8¢/RSC/122 CLiy L3eddelr) .
N N ) You*}ui“ci"édvised_s'trJ ‘noreaso- the sycec . SYAPSRT L LIS o0
c " "plng-to come vut suce sgful inithe ensuri.e L wor s

/ " fhueditent to be held ol te11.9Y, ,(:‘.)}.J. ST ine o treotedt

-~

/ “0 nring attosted photos. t coples of wis © . 4 o« rtifds,
' *ntas on¢ Madcsheots ang « “or cortd e v ael lua the
o Orginal At the time of vi w=voce teiie - 1P peeelec dn

the spood tost of 60 words cr miimic o

* e .- ¢

- . . . - " my
¢ Peo f.}&,‘ ';A‘Z- . :"‘(.Q)IA, . . ‘M;,._ - .M

v Awaa

TN . . <
. T ’-,n;#tym“-:_ SO

Tl N N‘.“C"M,‘ |
| Fe

3 T\
¥ NALLUGY RACRUIIMELT DG b .

- . l. . e ,;’l )
DS e yonr danlt Cnrd/Call Lotter for SPEEL TBST 0. 80 sk sl "‘.’% GV,
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- Haj lway Rocrus tmont l)uanlz(}uwn!)u Li

o "“N.‘*-“T"T“‘\M“*“ T
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. f NO. RiB/G/CON/155 /1627, 1 Date: 9-1(-93
" Nori1icg A

Sub 1 Racruitment selection for the post
- of Jr.stenographer(English) in
scale Rs, 1200~2040/~ under Employ -~
ment Notice No,1/95 cetogoxy No,7
and GM/PAMIGYs Trndant No,L/227/216/
. BRB/2/Rectt Pt, 11 dated 7,4,95,

fondua L N,

Date of Written Test: 27-8-95
ate of Speed Test: . Ob11-95
Date of Speed  Tost: 05-11~95
Date of Viva Voce ’I‘es’c:OS-11—~95
Date of panal approved:09-11.-95

for 80 w.p.m.)
for 60 w,p.m. )

The selection Boan held the viva voce
test on 6,11 95 for the recruitment of dr, Steno-
grapher (Lng§ under Employment Rotice No.1/95
Cat.No.7 in scale It |, 1200-2040/~ and 45 found
16(UH-10,SC—2,ST-2,GBC—2) carlidates suitable for
the said post and their names are reco:n‘mend'ed to
GM/P/N.I".Railway/Maligaon ‘n QRUEN OF MERIT. .

~

AGAINST U, R, VACANCY

>

SN Roiix o, Nane of candidate
1. 810704 Angall  Devi
2, . 810786 Aals Ciakravortly
3. 810798 Mrityunjoy Ghosh
4, 810018 Debasish Chowdhury
5. 810589 Iapalk Chnkravorty
6, 810777 Pradip Kr. Saxcar
77 BTo7 '
- — 8. 810767
9. 810794
) __~~__29;_~-__~§$92§? ________
AGAIRST S.C,VACANC
1. 820123 7. Krishna Das
2. 820246 Sanjoy, Kr, Rai
— e T REE&%‘EET@E;&_@{\ """"""""""""
\k#}A~/4% 1. £30077 Dijay Ch. Baro
2. . 830108 - Dincy Kr.!)aim;u)' o
M‘- “““““““““ AGAINST 0.3, 0, vagamer T
© 0})0 1. 840025 Santosh Kumax
BLV 20 Bigoss Tanke) dotidus

o

( l.Hud*§§£&)"
Member Secre tary
for Ched mman/1tis /Gi A

Copy "tg: AS /R /Giry
2. Notico Boaxds,
Je Panel ¢iles
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To

The General Mgnager,
N,F,Railway, Maligson, .

Subt « Appointment to tho post of 'Junior Btenograpﬁh
in pay scale of m.1200-2040/- per month.

sir, - . o R
We humbly beg to bring to your kind noticq"‘ cL

thnt our names were reconmended by the Rallway { .
Becruitment Board/Guw»hati for appointment to tho post \Q
of ‘Junior stenographer (English) in scale of pny
%.,1200-2040/~ Deb, 83 published in 'The Assam Tribune

dated 12.,12,96 and 'Employment News' dated 23.,12.96 etc,

- 8ir, we arec eagerly waitiné for a formal
appointuent letter since December'9t. We shell deem it 1'-'a
favoureble of your kindly look into the matter and -
arrenge to imsue the appointment letter at the earliast,'f '

Thanking you,

. mewher s

Yours feithfully,

‘o,
y

-

Dated 1 10,6,96. : 84/~ |
' (T. Krishna'Dms)'

(Selected candidates of tha ‘é
Junior Stenographer) .

. . Y ST
y ‘,3 3 ::g\ et &



~

Toar o ne

L

4..,,-.., _z-. Y e ariv g h .
PSSR E’él’?ﬂ%aﬂ(

RAILWAY RECRUITMENT B(')ARD : GUWAHATI

EMPLOYMENT NOTICE NO. 1/968

STATION ROAD, GUWAHATI-781001

DATED : 26/05/98
“_~CLOBING DATE : 30/06/96 -

Applications are invited in prescribed forms obtain

n in proforma application glven bel

:hick paper) for the following terporary pos
t.uilway: Applications complete in ali respects along wit
1~N)AS'}‘AN’P SECRETARY, RAILWAY RECRUITMENT

741001, ASSAM under certificate of

uf ()/067§2§ The applications can also be dropped in t.

sefore 17-30 hrs. of 30/06/96.

“MPLOYMENT NOTICE NO. AND CATEGORY NO.

W\ A2 EREPRYE NG

tg, likely to be pe

posting so astoreac

able {rom any important Railway Statxon :
ow (to be neatly typed in usingone side only In a standard size
rmanent, in the Northeast Frontier
h required enclosures should be senttothe
BOARD : STATION ROAD, GUWAHATI-

h the Board’s officeon or before 17-30 hrs.
he' Apphcatlon Box” kept in th

AGAINST WHICH THE CANDIDATE APPLIES .

T aven by TATVUINSY gmarnat aeo D=

1400, 9%99 .. B, um/.r_,w_:&..mﬁx V19 mantha:

> fc

e RRB Omce

@éategory No. 87 : University degree preference b

- prescribed educational qualification.
“]. University Degree/Diptoma ih Education/Teachis

“..medium.

32 UST CLEARLY BE WRITTEN ON THE TOP OF :1'HE COVER }nNVELOPES POSITWELY
. . . -

CATEGORY . - - .

Yo NAME OF SCALE. ST]PEND " VACANCIES : SEX PERIOD AGE

¢ THE POST OF PAY *  DURING = OF ASON -

/,// - TRAINING ;UR _SC ST OBC mru.. . TRAINING 010696 '

f. Stcnog,rapher (Englmh)r 200. 040 é’,mﬂ“ £ &0@" 01703 701~ 08 Both’ !"’*“‘g{mls ta 30, Yrs ‘

3 -Appr. Junior Engineer/ :- 3200/' Rs. 2000/ 02771 01 04 Both 1Z mont| s
Sig/Gr.-11 - :

3. Appr. Signal lnspector/ 1400-2300/ ‘Rs. 1320/ 07 02 04 =orv - Both 24 months IBIto 265 Yrs,

- Gr.oll Tt . 1380/ , L

1. Appr. Tele Communi- - 1400-2300/-r Rs. 1320/- 07 02 02 02 13 Both "o4 months 18to 256 Yrs. -
cation Inspector/Gr.-11, 1360/: ° : Lt ..

5. Appr. Tele Communica-  950-1500/- Rs. 950/ 08 03 06 06 23 Both 12months 18to26Yrs.
tion Maintainer/Gr.-111 . . : . o

6. Tr. Asstt. Draﬁsman . 1200-2040/:" Rs. 1200/-- 04 01 01 Ot 07 Both 12 months’ 18 to026Yrs.
(S&T) ' . u " . L.

7. “Tr. Blectric Foreman, - 2000- 32007 Rs.2000/- 01 Ot*— — 02 Both “12months *20 t0 30 Yrs.
STA/Deputy Shop Supdt. ' P . _ ..

8. Aspr. Mechanics (Elect)” 1400- 2300/ Rs.1400/- 09- 0501 03 .18 Both~24month: 18to 28 Yrs.

I “Ast, Draftsman  .1200-2040/- Rs. 1200/- 03'0101 01 06 Both I2months 18to26Yra
{Bleot _ - . . . L

§45.71T. Dratisiian fEect} £00- 2300/ Ra 1400/ — BL ~ ol . Bowmn e monthe 20 to 5G Tre e

11. Tr. Head Draftsman x()OO 2660/~ Rs 1600/~ 01 '— — — 01  Both 1Zmonthsl 20l "O"rs.
(Elect.) e T . : “ : . .

12. Traffic Apprentice '1400-1440/- Rs.1400/- 06 0201 02 11 Both 24 mont.hs 20 t0 28 ¥rs. .

13. Commercial Apprentice 1400-1440/- Rs.1400/: 06 02 02 01 11 Both 24 months 20to28Yrs. -

14. Physiotherapist © 1400-2300/: . ~ -~ 01 — — - -0l Both —/ 18t028Yrs..

15. Staff Nurse © 1400-2600/- — o+ 13 04'02 07 267 Both -  —] 20to86Ym.

16. Pharmasist 13560-2200/- — 04 0101 01 707 Both’ —i... 20t0o30Yrs.

17. Lab Asstt. 976-1640/- . 0r+—01 — . 02 ~Both '19t6 28 Yrs.

18. App. Mechanics ..~ ° 1400 2300/- Rs 1320/ 04 02 01 01- 08 Both 24 montfns. 18t.028Yrs, ‘-

- Elect/DSL’ S s - i‘ RO )

19. Tr. Deputy Shed .-. | ! 2000—3200/, RS.ZOOO/ - '-01 — = 01 Both 12 months 20w30Yrs.
Supdt (Elect/DSL)" - .‘4 e co T iy

2f). Appr. Mechanics | - 1'4»00 2300/- Rs 1320/- ,301 02 01 -’08, Both 24 months 18to28Yrs. S
(DSL/Mech) sty =y ST o M I

21. Appr. Train Examiner 320—1350/ Rs. 1320/ v 06 103 01 ‘02. ~-12 " Both' 24 months 189028'!'1& , o

22. Tr. Asstt. .+ 1200- 2040/-' Rs. 1200/ 5201 l ol. = 02 Both I2months’-18to28Yrs.,
Draﬁsman(mech.) »1' e J L TN

23, Draftsman (Meck) 14002300/ ‘Rs. 1200/ 102 {= £017 % © .03 Both 24monithd 18to 28 Y

24. Appr. Junior Chemical 1320~ 2040/- - Rs' 1320/- 02 — 01- 03 Both 12months 18to26Y:
& Metallurgical Asstt. >~ v ‘, S .

26. Tr. Chemical % 1400-2300/- Rs. 1400/ . 02 01 -2 03 . Both 12months 22 to 30 Yys¥ - |
& Mettaliurgical Asstt. * | - . St o A\

26. Tr. Deputy Shop 2000-3200/- Rs. 2000/- 01 01 01 — 03" Both 12months 20to 30 Yry I
.Suptd. (Workshop) . S ) T . o

27:-Appr. Mechanics 1400-2300/- Rs. 1320/- 05,02 01 02 ,10 Both 24 months 18to 28 Yys.
(Workshop) T ' S o .

8. Appr. Chief Train 2000-3200/- Rs. 2000/- 0z Ol — - 03 Both 1i2 months 20 to 30 Yrs.
Examiner’ L o . ' Lo

9. Hindi Asstt. Gr.-11 1400-2300/-  ~— o1 .02  Both . . 18to 28 ¥rs.

1R tn 2R Vra

Category Ne. 26 : BEMCQJ)
Category No. 27 : Diploma in Mech. Engmeermg !
Category Nc. 28 : Degrec in Mechamcal/Electrch
College..
Category No. 29 : B.A. with Hindi ss elective subjc’ "
grduate with Erglish as a subject pius a degree or|
standard of B.A. (Hons) in Epghsh and a degree or]
Category No. 30 : Diploma in Civil or Mechanical e
qualificatior of Dipioma in Civil Engineering becomy.
.them.
'Category No. 31 ;: Degree in Civil Engmeermg i
‘Category No. 32 : (10+2) with science and Maths. C .
Engineering also be eligible.
Category No. 33 : Minimum IT! certificate in Drefts.
India, NCVT) in Civil Engg. from recognised Inatit
duration. Civil Engg. Diploma holders and holders
- Institution will also be eligible. ‘
Cetegory No. 34 : Matric plus 3 yrs, diploma In (‘I’
recognised colleges.
Ceategory No. 38 : Degree in Civil Engg. Dcpartmcn
Ct}tegory No. 86 : Degree in Civil Engineering Depal

-

Honours & Master Degree. The candidate should
Thinute in English )or 26 wcrds per minute in Hr.

Category No. 88 : (i) IInd class Master’s Deyee ir
_course of Regional Colleges of educatlon of N. C E. R T

Category No. 39 : (i) [Ind class Bachelors Degree V.
Botar\y/Zooloy 45% marks can be-considered
demarcation of class in Bachelor's Degree. (i) Unive
OR 4 years integrated - Degree course in regios
Competence to teach through English and Bengali
: (i) A GENERAL RELAXATION IN UPP:
© CATEGORIES OF CANDIDATES HAVE
" RELAXATION GIVEN IN PARA 2.THIS
WITH EFFECT FROM 4/8/95. .

. 1\ NB.: (ii) THE CANDIDATES MUST HAVE ACQUI

LAID DOWN AT THE TIME OF SUBMIS
HAVE YET TO APPEAR AT THE E)‘
- WITHHELD OR NOT DECLARED ARE N
1. GENERAL IIJS’FRUC’EjQN .
1.1 ABBREVIATION USED .
HBO=0ehianied Uaste, ST-‘f ned
*  LP.0O. =Indian Postal Order.
-1.2 The number of vacancies shown may be mcre
1.3 SC/ST/OBC candidates can apply against UH
candidates. SC/ST/0BC candidates need ap
only.
- 2. AGE LIMIT
- 2.1 Thenge will be reckoned as on 01-06-96. The
'\A4) Byb years for SC/ST candidates and by &,
(b) By b years for Bonafide displaced Goldsr,
* (c) By 10 years in case of physically handicss
L _(d) Upto the age 40 years for “RESERVIZTS
- (e) Upto the extent of service rendered by Gr
. Labours/substitutes provided that the1
. (continuous or broken) subject to the corn
Administrative offices of the Railway orgse
" tive sorieties and Institutes upto 5 year:
upper age limit of 35 years whichever is |
(f) Upper age limit in case of widows, drvorcex
b their husband but not remarried shall b:
O\ (g) Upto maximum age of 45 years for repatr
. to India on ¢r after 1st June 1883 and 1
- Pakistan (Now Bangladesh) on or after !
. HOW TO APPLY

. 8.1 Candidates should enply in their ovm handv
pen {not in pencil) on good anality nlain whit.

a

uleg Trik '-3, Ui

¢
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1. Heforence yous application for mecrviticiit as @ Coristable in tho HP
i rogpoiise to our Exployment I'otice, You a=c advi sod to prosont yours
fov-\Qppoa"ing jj -‘l oﬂ,h:c»‘uitr nt tosts(u-ittonr-and out d.')Ov:O at € J}.Ml.

oxxﬁ]».———'%"‘".. LA B*Roscrve Lino/Maligaon and »~cpomt ta tho Clmiwmqn;‘;b

tho Rocruitmont Doarde . o -ii{;:..{‘i_
2. ¥You simuld mote your Roll I'naber a5 indicatod at the top ~1ght hand
Gnriee and mcmomber to quote this for all furthes cowwogpondanco in .0
~cfe~cnce. - . : - R . |, Sl
3, Yoil will al® being along with you all tho o»iginal cowtificatos in
sopport n{ your age cduéntional '(';vnlificn'f.ion,oh'st‘.o,I!CC',pvofioioiicy‘ in
gao g, linploymont woglstration Card.Disclia~go co-tificate otc.{fo~ 'Dofo
sowvico candidatos oanly) in suppo~t oo aladm, s > T
4,(a) Out*don» tosts vill ‘égmp‘%i.r;o of iigh Jvéip,B-oad J\mp,sm% Put, Lo
motrog epeint and 1800 metrcs wace Jou mrst eing with you youw own. op
111t fo- wndertalking out door tests. e
(1) Wnitton Tost®will Corprisc of conoral knowlodgo vhich alm “neliide
nito Lissay.fou should teing your own pen, clip board otc.Tho paper for”

el el ed- Yol -2 -0 =2

a

'y

~.~:vitﬁ1g--m\rﬂ:crs will hec provided. .
5. Coverliment of India,Ministry of Railiays will not bo rogponsible fo
any injury caugod to you dueing tho courso of solcctinne. e
G. Tou ¥ill 1t bo.entitled to any.. A/ DA..fo» attending tho soloction.’,

7, This call letter does mot cnfon Aty »ight to scloctinn.iny at.tonpt
influence o- canvassing in you- favour 1u111 be conddered a disqualdf?

cation. ON 1Ay

£ Yo w11l have iy ZTI(I!EE your nuUN areangomentg
dueing tho pw»ior of solectinn uvideh my nxton({ tn 2 1o 3 dayse [;;*
0. In cago gou & 10t pno: mt youwsoll fwom tho dato,timo nx\fl‘plnoo,fg_\'Q
aefitdoned 1n this eall let = aw wcport late whon tho soloctinn hasid

nlwondy m:r\*todjyou 111 no be plven any chanco that m OVOr. Ho' g

fo~ Ima»ding and lodﬁiil

absontoo solection will be 1 \do b ey e
" .ff\ . HEREREET 2
104 frco socond €lass pass e {n cnclosod for your Jounne
(fow C/8T Candidatds) Only. 1 steuctions printed tho pass forn mqﬁlg.@
tn be strictly adhe-cd to. S

(3

11. Tho -ccwnitment can be cancca  /postponed witlhut assigning any
wcamn dve to administeative cxige  -The candidatos will have to sta
at his ~un const in the evont af po ~ant. and chall have to appoa~

a mubscqent date syfixed.
L
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From Qur Correspondent

BONGAIGAON, June i8-A
meettng  of the Bongagaon
District Development Comnittee
*was held on June 10. The

_ meeting discussed the imple-

mentation of special heatth
chack-up programme for pri-
mary schéol students in the
district and asked the Joint
Director of Health Services to
prepare a plan to cover all the
students of 863 LP schools inthe
distriet.

Addressiny itw
Neputy Commissioner, Aftab
Akmed requested the heads of
various development depari-
ments to subimit future plan of
action to develop the distnct
with Jocally avallable resources,

The meeting elso declded to
utilise the water resources
available in the district and the
community polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth. .

Land revenme : The State
Government has decided to’
enhance Jand revenues of

f?':'.mg, tiid

Rongaigaen town as per Land
Hevenue Re-assessment  Act,
1826, People who want to suhmit
oajecuonstolhccnhancementor
land revenue may do so within
six weeks from the date of
publication of rifixation notifi-
cation in the Assamm Gazetie, says
an official press retease.

Lawyers' resentment : The
Bongaigaon Lawyers' Associa-
tion opposed the move
transfer the cases under Railway
Properties {Unlawlul Posses-
Act THoter At
Claims, Workmen Compensation
Act, Consumer Forum et o
Guwahati. A resolution as
adopted to this effect in a
meeting of the Association held
on June 7 under the president-
ship of Sri Gopal Chandra Das,
The meeting expressed resent-
ment at the move made by the
Government without consider-
ing the difficulties and financial
implications for the litigant
public. .

Convicted for murder : The
Session Judge, Bongaigaon, M M

H \
SiGn

Worlkshop on bamboo
Crops, preservation

From Qur Correspondent

AZARA, June [8— A work
ghop on the “necessity of bamboo
crops and its preservation” was
held recently at the Horti-
cuitural Research Station, Kahi-
auchi

Participating in the workshop
a5 chiel  guest, Dr Alvk
Burasohein, of Gauhati Oniv or-
sity, « xplained the significance vl
huak Lo use. .

He «1ated thst bamboo s also
described a5 provn gold' end
“Lirbes of the paor peeple’

Lr bipin Khonoar Aoseerate
Profe..or of Jewaniaat Ant
culturs College and Sri B.oue
modled Baruah District Ari

cuitur. ¢ Officer lso attenc.d
tne vy wokshop.
I dhang. cxplained e
CRe . ques ane utiistlon of

baind s crops ta +the feld of
induzty. Dr Basaata Kr.Chelua

barty of Agsam Agnculmre
Unive =ity was the voest nf

Narayan Kalita, Minister of State
for Revenue and Sericuiture
(Ind),

,Dhesns staged @ The Kam-
rup district committee of ‘the
Assam Press Correspondents
Union staged o two-hour dharra
on June 7 in front of the Circle
‘Office of Palesbari in protest
apsinst the kilhngs of Parag Kr.
Das, Executive Editor of
Asomiya Pratidin, Pabitra Nara-
van Chutia Dipzk Sargiyar and
Manik Deorw

South Kawmrup Prew. Club,
South Kamrup New Writors and
Artists  Assodiation, tsithaia
Leitperva Dal, Azara Anoarlyot
Sangha and Dalthin Knmrup
Sisctas Parishsd als sat os
dharna.

The Kamiup detrict comme
ttee of APCY tater submaited a
memorandum to the compet cl‘

abithority demmanding adequate
security to  the journalisis,

tmrnadinta neanas s Fel o tIItand 2

o -

Sarkar convicted Abdul Fah nan

of Monakocha village under
Manikpur Police Station <o
undergo rigorous imprisonment
for seven years and to pay a line

{ Rs 50,000 op in default to
undergo Turther rigorous im-
prisomment for two years under
Section 447 of IPC for murdering
Kanteswar Das of the same
village.

The accused Abdul Rakman
attacked Kanteswar while
plovghing  in the . field  on
Fubruaiy 27, 1689 waen 2 lathe
The injured Kanteswar died on
his way to the hospital,

Sri R N Dus, Puhlic Prosecutor
appeared for the State whiie Sri
M Mahmud, advocate defeaded
t fccused.
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GUWAHATI, June 18-The

failure of the N F Railway

authorities to appoint any of the

. 16 successful candidates in the
- post of Stenographer even after

six months from the date of
announcement of  interview
results, for the purpose, hasbeen
viewed by the conscious circles
here as one more bid to deprive
the ind.genous people of jod
opportunities in the Rabways by
some vested interest circles.

According o knowledgezbl2
sources, the Ralway Recruit-
ment Board, Guwahcot;, had
declared ten general, twovachof
the Scheduled Ceste, Scheduled
Tiibe and OBC category ¢undi
dates, ehifible for the post o
Stenogeapher through a rew
paper notification on Deternbe,
12, 1495, Most of these Jun
seckers were focu: youlhs

Buc despite th-re Liing rome
LeAnc s ajant the por. it
4o Kalbway ccthortia b
Mdeb allegrdly she g
wter w0 ghouit ooy of
elecied vandica.ws, oL s th
AT by,

.
catyen

ade S e

nmemorisyy vord
GUWAMATT, Jase '8 1.
Assare, Stae {entne o0 Un

Institution of Engueers frdia

N

- — -
; o
Wissini e ¢

e, - AL
boys cres’ .z

From Our Corres

DULIAJAN, June 18 — The ir
aged in between thirteen and fifte
_of Duliajan and at Jifferent times d
created quite a sensation in the ol
Altogether nine boys, all stude

of the Jocality, were reported miasi
three were traced and rescued by §

A large number c¢f parents, gua
educationa! institutionbs of Duliaj
convencd by the offfcer-in-charge o
June 17 to discuss the situation a,
prevention of further occurence of

The polive hgve reled oode
BRY ORI oatfit in e reowe
suspected thet some druy trafficke
luzd these adolescent boys to carr .

The police administration hase
and guerdians to be alert to keep 2
their adolescent children and to p:
they go out for private tuition after

The O.C. of Duliajan police stat
adequate steps heve been taken o
migsing boys. h

-The names of the misging buys.
Clase 1X, Monoranjan Chetia (15) €
Clags IX, Ganesh Ch, Gogol (14) Ct
Class V11 and Ratul Gogoi (14) Cla

W1 ‘lth(ﬁ raww}"

© the Assam Pl‘()y.(. s Front hod

GUWAHATI,
Central Comamnitl

Juae  18—=The
¢ lu\‘c.ﬂl\l, B

recently here a! Karbi Bhawar  Ir

ueder the charrman hip of 8t ¢
Holiram Terang, Generul Secre i

mry of  ASDC ald N TP !
demanded  nLanudizte woh -
drawel of Army Operation nt.
State, says 8 prers releds L

The meeting attended oy w ¢
the newly elecied MLAs ol At .0 ®
and reprezertatnes of uthar
cuoastituents pamiely Autoacmy it

Du’l’. aa burug' Y Fawr .
CATSE; Theing Lo
(LAY oed CPULT L, Db 4
tun  duen ol the 1

toal  sltdecttn of LYo -
and the o Lo Wi -ow S

el ANV and 2o adoptof 08 v
coond on the torary
1o owvat,

The peeting ueser > rp
o Army Operctions it e &
in the name of sulving the JLI. |

problem s ‘most unfortunate U
and o rloge Asviqiingn! ferom b -
p ’

. -
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GUWAHATI BENCH.
Y
IN THE MATTER OF s~
O.As No. 148/96 |
Shri T.X, Das cee Applicant,

Vs

Union of India & Ors.... Respondent
AND .

N _THE MATTER OR s-

Written statoment for and on

behnlf of the respondents.

The answering responéents beg to stnte ns follows :-

1o That the amwering respondents have gone through
a coby of the application filed by the applicant and have

wnderstood the contents thercof,

2, That save and exoept'the statenents which are

specirically admitted heve-in-below, other statemonts nmnde
in the applieation are categorically denied. Further, the
statements which are not borne on records are also denicd,
3 That with regard to thc statements made in para-

graphs 6.1 to 6,10 of the application, the answering rcs-

BEFORE THE CENTRAL ADMINISPRATIVE TRIBUNAL ’;;2% %
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pondents do not admit anything contrary to relovant records

of the case.

Contde...2
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4, That with regard to the stntements made in O o7
re

paragraph 6.11 of the application, it is stnted that the
respondent No. 2, d.c. General Mannger(P), N.F. Roilvay
Guwahati, ie not duty bound to eppeint the applicant as
reconmended by the REailway Reervitment Board. Mere
enpanelment docs not give indefensible right to be appoin-
teds In this conncetion, provision of Indian Railuay
Bstablishment Monual Vol-I (Reviscd Edition 1989) Para

113 may be referred to which reads xz inter=-nlia -
"Selecction of a candidate by a Board or a railway adminis-
tration is however, no guarantee of emplo&ment on the
rallway which is subject to his qualifying in the prescribed
nedical examination and to his being otherwisc suitable
for sorvice under Government." It wns also mnde clear

to the applicant that the selection of the candidates by

the Railwuny Rccrwitment Bonrd does not confer any right

on the ecandidnte for the Post, through General Instruction
No. 17 of the Employment Notice No. 1/95, agninst which

the applicant made his application for the post of Jr.

Stenographer (English) in seale B, 1200~2040/-,

5e That with regard to the statements made in
paragraph 6.12 of the application, it is stated that thq
list of 16 candidates including the nome of the applicant
was rccommended on 9.11.95 to the respondent no. 2 for
appoininent. The respondent No.l2 in his turn while proce-

ssing the casc for serutiny of the bio-data and other

docunents etc. as required, rececived from the Railway

cOﬂ'bdoo 02
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in the sclection process. Confidentinl lettor from the
Chief Vigilance Officer, N.F. Railway, Malignon was received
advising the rcspondent no. 2 to pend offering letter
of appointment, The letter of the Chief Vigilance Officer,
in fact, rcads as under ;-
Meees As a number of complaints have been
received alleging adoption of malpractices in
the above recruitment and the sanme are under
investigation, it is requested that no appoint-
nent lettor for the post of Jr. Stenegrapher
(Bnglish) should be issucd till a clearance is
given by Vigilance."
Thus, in viecw of above, Respondent No. 2 refrained
fron taking further action for issuing appointment Lotters
%o the applicants. Subsequently the respondent No. 2 received
a letter from Railway Board, for cancelling the recruitment
Proccedings of Jr. Stenographer (English) duc to numerous

irregularitics detectcd by the Vigilancc Departnent. Copy

- of the letter is annexcd ns ANNEXURE R/T.

6. That with regard to the statements made in para-
graph 613 of the application, the answering respondents do

not admit anything contraxry to relevant records of the easc,

Te That with regard to the statements made in para-

graph 6.14 of the application, it is stated that this is

Contdesoeod
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not relevant, with the cascs of 13 applicants agninst 0,4,
No. 142/96 to 155/96, whe werc reeonnended by the R Railway %
Recruitnment Board, Guuahati. Tho advertisement Notice No.
1/96 dated 20.5.96 was for ndditional 8 posts of Stenographer
(English) in secnle Bse 1200-2040/-. This hns &% no bearing

with the pancl in question.

dnother Employment Notice No. 2/95, eategory No, 1
is for the post_of Office Clerk in senle Rse 950-1500/-.
This categor& is quite different firom the eategory of Jr.
Stenographer (Bnglish) in scale B, 1200-2040/~ and ag such,

this has no relevance with the cwse of Jr

(Engllgh).

Stenographer

8. That with regard to the statements mde in parn-

&raph 6415 of the applieation, the answering recspondents

do not admit anything contraxry to relevant records of the
CasSCe

9. Ihat the answering respondents submit that the

aforesaid sclection has to be cancclled in viey of various

irregularity and malpractices in the selection, As already

Pointed out above, nere capanelment of o ¢andidate does not
Jearth Lo

give any individunl right of appointment, The candidates

were well aware of the deeision to cancel the sclection,

Contd,....5
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The snid deceision has been token in the greater public o
intexrcst,
10, That the answering respondemts orave leawe of

the Hen'ble Tribunal to submit additional written stotement

in casc the samc is found to be nceessary in due course,
11, That in vicw of the facts and circumstavesy

stated aboee, the instant application is not maintainable

and liable to be dismissed. o

VERIFICATIOQN,

I, M _ BRAHMO , aged about 26

years, by oceupation Railway Service, working as Decputy .
‘Chief Permonnel Officer bf the Northeast Fronticr Railuny
Administration, do hercby solemnly affirm and stato t!m‘b‘
~ the statements nade in parngraphs 1 and 2 are truc to ny
knowledge, those made in parngraph 3 to 8 are true to nmy
informnti?n being matters of records and the rests are ny

hunmble subnission before this Hon'ble Tribunal,

v mmy"’m’o

DEPUTY CGHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAILWAY
MALLIGAON s: GUWAHATI

FOR & ON BEHALF OF

UNION OF INDIA.

¥. Chiof Personnat Officer (G)
L& ™A, mge-raion,
MOF KoL, Lo hati-781011
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- ANNEXIRE R/I.
Railway Recexuitment Board s: Guuapati.
No. RRB/G/41/90 Dateds 05.9.96.
NOTI CE.

Subs Concellation of Recruitment panecls of
Stenographer (English) in scalc f5.1200-2040/-
under eategory No. 7 of Employment Notice No,
1/95 dt 26.4.95 and Craft Teacher (Bengali
Medium) in seale Bs,1400-2600/- pnder 63%. No. 6
of Employment Notice No. 3/94 at 19.12.94,

Railwny Boord vide their Betters No. 96/E (RRB)/
25/13 atd T.5.08 and 96/E(ERB)/25/13 at 21.8.95 have

cancelled the Recruitnment panels of Stenographer (English)

and Craft Tcacher (BM) mentioned on the above subjeet due
to various irregularities. Henece the Reervitment panels

of Stenographor (English) and Craft Tencher (BM) stand
cancclled,

( B, KALITA )
B Chairman
Rly,. Reett. Board :: Guwahati.

Copy forwarded for information & n/action to -
1. GM(P)/N® Rly./MLG,
2o GM/Vigilance, MLG.

3¢ Heetts Scetion in Office,
4. Notice Board.

( B, Kalita )
Chaiman
Rly. Reett. Board g3 Guwahati,

Ce o
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BEFORE THE CENTHAL ADMIKNISTRATIVE TRIBUNAL 2 < i ot
GUWAHATL BBENCH,.
IN THE MATTER OF s~
QoA Noo 148 of 1996
Sri T, Kyishna Das eee APplicant,

Vse

Union of India & Ors. .+« RCspondénts.
AND

1N THE WATTER OF :-

Additional written statements on

behalf of the respondents.

The answering respondents beg to state as follows :-

»

Te That the answering respondents have already filed

their writben statements in the aforesaid 0.A. However,
aftexr filing of the written stadements, the apglicant prayed
for certain amendment to the Original Application which has
since been nllowed. Therec-after, the applicant has filed

congolidated O.A. Insdend of repeating the contentions

‘rai)fsed in the earlier written statement, the respondents
crave leave of this Hon'ble Tribunnl to wrefer and rely upon

the some at the time of hearing of the instant 0.A. However,

Con'td. veo 02
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sincc the amendment has been allowed which has now becen | ® c E
: =
e
R
¢

incorpornted in the consolidnted petition, the respondents e

iy,

beg to filc this additional writitcn statements dealing withgQ
e R

tE o T3)

Mo

the amended poxrtion.

Ze That the respondents have gone through the mmend-
ded portiod of the O.As apd have understood the contents
thcrcbf. Save and éxgept the statements which are spccifically
gdnitted hereinbelow, other statements made by the applicant
are eategorically denied. Further, the statcmonts.which arc

not bornc on records arc also denicd,

3 That ih the carlicer written statement, it has
nlrchay been stated that the scleetion in question pursuent
to which the applieant hns stanked his clainm. for aprointment
has already been concelled in view of the various irreguln-
ritics and malpractices in the sclection. The irregularitics
found in the selection of Junior Stenographer in scale
%.1200—?040/— against Enployment Noticce No, 1/95 dt 26.4.95
conducted by the Railway Reer.itment Board, Guwahati, which
has nceessiated cancellation of the entive scleetion are

as mad follows :-

(a) In the advertiscment of Jr. Stenographer, required
qualification was mentioncd only as Matriculate wi thout

indicnting anything about the quajification of diplomn in

!

Contdeeees?
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shorthand and tybo-wriiing. The advertiscment nlso did not
* J

4y, €% ¥ Corsonngl,

~ QO ET.HF

stipulnte production of diploma certificatee. As a result,
nany of the candidates did not submit the same although
they were éunlificd both in shorthand aﬁd type~writing and
hnd diplomn certifieante. However, the Railway Recruitment
Board, Guwnhatl, »cjected the candidature of many cligible
candiéates on the ground of non-submission of diplonn
ccrtifiémte, thereby deserving cligiblo'oandidntes were

acprived of consideration for sclection.

(b) sarple test checks revenled mistakes in totalling
in the written paper anua in computation of marks which has
resulted in cmponelment of candidates seeuring less morks
and exclusion of candidates seccuring more marks.
(e) In the recruitmont\proccss, it has been found that
all the three stages of tosting, the knowledge and quality
of the candidntes have been handled Dy a single individual
(Menber Seerctary, Railway'Rocruitment Boaxrd) instend of
getting the works done by different qualificd persons ns
under 2 - |
(i) Settihg of question ﬁaper fdr'written test,
(ii) Selection of dictation pnssage. |
(iii) ?rcpnrqtion final marksheet ineluding nmarks
for viva~voce test only donc by MS/RRB himsclf
withouwb any signaturc from other two nenbers.

This has raiscd doubts of malpractice by IS/RRB.

Contdes oot
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(a) As per Board's oxtant instruction 15% of marks gﬁ i é
>
£ =

written test and viva-voée together is required to be fixed
for viva-voce. Bult in the subjcet selection, RRB/Guwahati,
has adopted 15% of the sun total of marks for written test
(200 narks) sno?uhﬂnd test (300 narks) as well as viva-voce
narks (90 marks)e. The marks of shorthnnd test (300) was there-
Borc irregularly included in compubting the marks for viva-voce
tests This has allowed the selection suthority undue flexibility
in the final allocation of marks of a candidnte though he night

have sccurtd less marks in written tost.

(e) In a number of cases it has been noted that marks
once allotied in the shorthand troanscription sheets have been
over-wiitten/defaced and now narks allotted, obtensibly to

favour the candidatces of evaluatorsds choicc.

(£) It has been noted in $ome cases, that thfough the
shorthand dictntion scripts do not contain cortain nnterinls of
dictated pﬁssngc, the type transeription shects contnin the
maaterial of ﬁho dictated passnge and in a better way. This

indicates adoption of malpractice in conducting the shorthand
test,

(g) On a visual checking, it has been noted that in
certnin answer scripts (twyanseription shect) contnining poor
performance, higher marks have been allotéd in comparison to

that containing better performance.

contdt L ) 5
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The abore irvegularitics in the sclection axe onl§ . “
illustrative and not cxhaustive. In any casc, with the E$>

A

above iyregularitics detected in the seleetion, the Tespondents
wvere left with no ather option than %o eancell the entire
scleetion, By doing so, no irregularity has been comitied

by the respondents - rather the garac has been donc in the
larger public interest which has also brought confidence

anong the puﬁlic. The irregularitics wore deteoted upon an
enquixy conducted by the Vigilance Deptte. of the Railways

and in consideration of such enquiry, the selecetion in

question has been cancelled and the applicant showld not

make any grievance agninst the SNNC .

4  That with rTegard to the statemconts nmade in paragraphs
6416 of the 0.A., the Tespondents reiterate and renffirm

the statements made le re=-in-above,

e That under the facts and circunstances stated above,
one of the grounds urged by the applicant towards groanting
the reliefs prayed for nre sustainable and hccordingly, the

applicont is not eniitled to any relief ns hns been clained,

6. . That in vicw of the facts anad circunstances stoted

above, the 0.4. is liable to be dismissed with cost.

CO!’ltd * G 0.6
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VERIFICATION.

[

I, Shri C. Saikra y aged about 3L

years, by occupation Railway Seciviee, working ns Deputy
Chief Personncl Officer of the N.F. Railway administration,
do hereby solemnly affira and state that the statenents
nnde in paragraphs 1 and 2 arc truc to ny knowledge,

those madexm in y'\?m‘qp hs 3 to 5 are truc to my information
being mnntters of mccords of the case which I believe to

be truc and the rests are my humble submission before
-]

this Hon'ble Tribunal,

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAIIWAY
MATIGAON :: GUWAHATI

POR & ON BEHA J
By =
g Pereen ! '
W a, T

-‘ g \..".H ‘7"‘“’
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GUWAHATI BENCH &

In the mgtter of

0.A.No, 148/06 .

Shri T. Krlshna Das ...Appllcunt

VS .
Union of Indlu & Ors.'...Responoents

- AND- .

"‘

lg,the,mabter of :

/

Rejoinder of the applicant against
the written statement snd Addl.
s written stgtement filéed by the

respondents.

Thst the copies of written stptement as well

as Addl.written stptement filed by the respondents hnve

been served upon me through my counsel and going through -

the contents of both I hove understood them thoroughly.‘

I consider it necessary to file g re301nder ‘end ps such

sgme is filed as follows :-

2.

S

AN

That in para 5 of the written.st~temént '

it is stated that - Teeels o namber of compl ~ints hsve

been veceived alleging adoptlon of malprmctlce in the

4bove recruitment and some apre under 1nves tigation, it

is requested vhhb no app01ntmen+ letter for the post of

Junior otenogr pher(&nslzsh) snould be issued till

-

| clegr ﬂnce... |
TW@M | |
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clearénce‘given by'Vigilnnce.“‘ The respondents held up

the appointment becnuse number of cdmplnints h-ve been
-

received regqrdihg pdoption of mclpractice and entire

matter was investiguted by vigilance, wherens ncting

upon the vigiinnce report,the rallway board cuancelled

the recruitmént. psnel on various irregulsrities -nd not

o single word of malprrctice wens spoken in the cancellag-

tion order,

i
)

3. That the ground shown in the addl.written

stotement in pera 3(a) thot qualificotion of diploms of

shorthgnd :nd type writing waos not.shown in the gdver-
tisement'is not correct.

a," | . That in para 3(e), the stztement goes thus -
"In p number of cpses it has been'noted th-t marks once
alloted in the_shorthand'tfaqscription sheet hnve been
over-written/defpced and new marks alloted,obstansibly

to f.vour the candidate of évaluatqr's choice." In this
statement the respondents did not state that the m-rks
given in the gpplicant's book ;as chenged or over-written,
In this connection, it is to be stated thit in response
to the advertisement notice i.é._Annexure IIT as maony
as 2120 condidptes opplied snd 1520 zppeared in the | -
written test, out of which 172 were tested in shorthand
speed test and subseqﬁently 47 were gsent for viva-voce

test and finglly empanelled cgndidgotes were sent for

&ppointment.‘

5. Thnt it 1s very natural -~s stzted in pnra-3(e)

. 7" % @M thates.es
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. thsg in o number of cases it has been noted thpttmarks

once alloted in the shorthand transcription sheet hpve

been over-written/defpced ond new marks clloted, obstan-

sibly to fgvour the condidote of evgluator's choice'.
In other words in the answer script of 125 condid:tes

who were declpred unsuccessful this over-writing act

~might haove: done and it never hoppened in the case of the

applicant.

6. That in reply to the statement mode in para
3(f), the appiicant beg to state that dictation token
by oné stenographer does not tally with thpt of snother.
It is humanly impossible to read snd to type outfa

shorthand script of one stenogrspher by anothér. The

. applicant appearéd in the speed test not to obtain g

diploma on stenography, but to type out correctly the
dict&tion passagé and os such the ~llegobion of mnlpractice
does not exist at éll.

7. . That in view of the fgcts stated'above,

the written statement as well as the Addl.Written 3tptement
filed by the respondents hive totally‘fﬁiled to mpke out
the case malprgcticé 2nd as such both‘the docunments

are not tenable under the law and there is = vefy little
help to this Hon'ble Tribunal for arriving -t a correct

decision agnd as such both the documents are without any

merit.

8. ' That the written ststement snd the Addl.
written statement spesk of crudest form of arbitrsriness

affected by bies snd/or actunted by mplafidés.

9. That the present rejoinder is filed bonsafide
and in the interest'of justice.

Vel’ification. ceessoese
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VERIFICATTION \A\

I, Shri T.Krishna Dos, son of Shri T.Trtaya,
~ged 27 yesrs, by coste SC (lMzls) by religion mindu,
resident of Rly. Qr. Yo.l-A Cenural Gotansgnr, Mnoligaon
Guwghoti-11 do hereby sclemnly sffirm snd verify that
the contents msde in paragraph 1 are true to my know-
ledge »nd those wmade in parsgrezph 4 zre derived from
informption from the office of the Rly.Recruitment
Board,Guwshati ond rest -re huwble submissions before

this Hon'ble Tribunsl.

AND I sign this Verification on this |pll-day

of April, 1927 »t Guuwahatl.
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"IN THE CENTRAL ADMINISTRATIVE TRIEUN AL
GUW &1 ATI BENCH. ' '

IN THE MATTER OF $-

0.4, Né. 148 of 1996
Te Krislm Dé.s Abplic?’-ﬁt; !
vs. |

Uﬁioﬁ of Indié & O:c;s'. .;. Resﬁoﬁdents.

&D

* IN_THE MATTIR OF -

- Reply to the rcjoinder filed by
the applieont.

The onswering respondents beg to state as follows -

l. E Thot the ensworing rospondents have gone
thirough the copy qf the rejpir;der fiied by~ the applicant
ond have underst.dod the contents the;*_epf_. Save ond except

se stotomonts which orc speeificelly admitted here-in-below,
othor statements mede in the rcjoinder orc eotegoricolly

deniede Further, the statenents which arc not borne on

rccords are olso denicd.

2. That with regord to the statements mode in

parograoph 1 of the rejoinder, the enswering respondents

do not admit anything controry to thie relevent rccords.

Contdo ve 02



3, Thot with regerd to the stotements mode in 8
paragraph 2 of tho rejoinder, the enswering respmdcnf.@
beg to state that the recrui mc.m. panel has bean cancelled
in ‘view of various irregula:i tics ts pointed out in tho
vigilance rcport, The yirrégularities_ pertaining to_ tl;e_
selection ond publication of the panel have already been
~highlighted in the aﬁditional writtan sfatement. Investi-
g_ation was carriced out on the bosis of the comlaints.
Irrcgulorities in the entire process of sclection includes

nnlpractices 2lsce

4 Thot with regard to the stotements made in
paraéraph 3 of the rejoinder, while denying tho contentions
mede ubcrein, the answering rcsponden«,s beg to s» te that
in the ﬂdvortisemmt, submission of diploma cortific

a-long with appllcc;tlon forn was not mentioned os o conse-
ciu_mce_ of which many eligible candidntes”did,r‘xot subrdi t
their certific::tcs‘ aiong with tho applicotion form. &s
already stoted in the writ’cen stotement, their such
app]ic"tions were rejceted on tho ground of non=subrission
of diplomo certificate which needless to soy, deprived
nany eligiblo condidates otl crwise eligible for consideration.
In the advertisement, the qualificentions stipuloted wos

as under :-

"Cotegory 5 7- Suenogr:*pber (Bnglieh)
Quolificotion : Matri cul:*tc .

Contdo see 03



Speed ¢ 80 words per minute ond 40 word s ".;
per minutc in Shorthend ond Typo-
writing rcspcectivelye. |

- Knowledge of ﬁind_i Stenograph is
an additional qualificotion and

will be given preference.
4ge ¢ 18 to 30 years.®

- From the obove, it is- cloor tlﬁat although the
.qua]i_fication tnatriculate! was specifically mmtioncd
with required speed in Shorthond ond Type-writing, the
advortisoment did not mntion aything about the submission
of diploma certificote in respeet of Shorthand and Type-
~ writing. Thus, going by the cdvertiscuent, although it
wos not _Specified to produce the diploma certificttes but
on scrutiny of epplication forms stme was node obligatory
os a consequence of which the qulway»Recruitmnt Board
rcjectced mony opplications on the gfound of non-submi ssion
of diploma certificates in support of qualifications in
Shorthmd and Type-writing. ¥cedless to soy, this has
reéulted serious mis-carringe of justicc ond has cp,used
prejudice to mony eligible eondidates who were othervi se
cligible under the terms of the advertisement. This hos

vitiaoted the atirc sclcetion processe

5 Thoet with regard to the statenments made in
paregraphs 4 ond 6 of the rejoinder, the onswering ros-

pondents beg to state that in a number of coses morks onco

Contdeessed
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allotted wore chonged, over wittcn/def;zced and new m:;rlécs:- :‘z

were alloted by the evaluator. This is one of the grounds

- for which entirc sclection wos hold to be vitiated and
cccordingly, ;,hq entirce sclection wis concelled. 4s ng:u'ds
statements regerding number of condidotes ecpplied for the
post éppenred in the written test, sppad tost and viva

voee test, the onswering rospondents beg to stete whon
irrcgularitics were detcetad through-out the procoss of
sclection emongst the s aid condidotes, &s & poliey dccision,
tho entirce sclection wes cancellede Amidst the irregulos-
ritics were dctected, such concellotion of sclection was

thec best course opened which needless to say, has brought
confidence to the public in gencral, more pe .rtlcul:‘rly,

the cligible cgndid tos who either appoared in the selec-
tion or could not oppear in the selection boetusc of non-
subri ssion of diplomn certificatess In such: a2 selcction
wherein such irrcguloritics os pointed out in the additional
written sto temc,nu conc to light, it is immoteoricl s to
whiether therc wes ony over-writing ¢ 'md/or addition of necw
norks in any p'*rticulor answer scripte Tl\e sclection

process connot be individuclised ond will have to be tokon

as o whole. 4mong the oppliconts who hm}e ‘appvoached this

Hon'ble Tribuncl by filing vorious O.4s, it has been found

“that there is over-writing to the vm:*.rks alrocody allotted

by the evnluatdr. _In sorne coscs totalling mistokes were

also detceted. Mention may be mode of shri P. J. Das

(Applic nt in 0.A. 146/96), smt. Kannle Deka (applicont

:COntdQ sssesed
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in 0.4, 145/96) ’ Sri Mrittunj\.j GLosh (applicant in O. A.
150/96) y Shri Rupak c;;akraborty (opplicont in O.A. /96

‘shri pabitra Kr. Kekoti (opplicont in 0.4 151/96) . Shri

pabitra Kr. Kaokoti has been shown to have obtoined 124
marks in the written exomination as ageinst actual mork
116, Tlvzis wos beetusc qf mstnke in .tota]?].ing. If the
marks of written examination is_corrcctlyrcalculated (116
mrks) y in that cosey he get total marks of 35 instoad of
361 ond would not have bcen cmp! onclled, os in thet ctse
one Shri Su;it Chakraborty (Roll No.810556) who has obtained
total of 360 morks would Lave bcen cnpn.nolled. when sueh
mi takes have bean de"tectedvin a nunber of cases including
over-wri‘c_:ing in the total norks, vcoupled wi’ch nony other
jrregaloritios os indicated in the additional written
statements, there woas no option left for the competent

outhority thén to cencel the entire selection. The npplicmts

" cannot individuclise their cose at the cost of the lorger

intercste.

S | Thot th‘e'vmsmring rocspondents cotegorically
deny the contentions ncde in parogroph 6 of the rejoinder.
The applicant has totally misundersfood and misintorpreted
the avernents nade in parngraph_a(‘f) of the additiontl
ﬁrittm stotemonts. It is not correct that dictoted passoges
taken in Shorthond cannot be read out altogethor by o

shorthand cxpert. -

Qontd.. e ed



e 7 That wit}\ regerd to the Astatcmmt‘s"mde' in ¢ g ¢
pare gr:‘pbs 7, 8 and 9 of tho(rejoinder, the answering |
| ‘respondents categoricelly deny the conténtions roised thero-
in and tho ';:-.pplicsnt is put to the strictle”gt proof thercof .
It is categorically denicd that the written statements
filed by the res;;ondents speaks of crudcst form of arbitro-
riness effectad by biased 'md/or actuated bj mln.fide.

The selection in quest_lon has bean concelled with & view

to bring feirnaess ;znd trnnspirmg:y in the method of
selcetions The opplicant connot cloainm 2s o metter of course
for being appoim,ed to the reilwey servicos Anidst dwe -
irrcgulerities detected in the entire proccss of selection,
there was no»o;)tion lefg i:or the competent cuthority to
cancel the entire sclection .whi ch hos brought confidence
anong the general public, more particulorly, amongét the

eligible condidatese.

8, That'in view of the facts and cirgumstonces
.T':tated‘ above, the cenccllation of the sclection was just
and proper and the Hon'ble Tribunal would be reluctent to
intorfere with the some end the 0.4, filed by the applicont
is liable to be dismissod with cost.

Contd. coe o7
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VERIFICATION.

Iy shri G pcb‘“/‘“/ ., oged about

31— yoars, by occupation Railway Sérvico_,_”world.ng
as Deputy Chicf Personnel Officer of the Northeast
Frontier Reilway, do hereby solermly affirm ond

stote that the statements made in poragrophs 1 and 2
arc truc to my knowledge, those mode in  paragrophs

3 to 7 arc truc to my information being natters of
records of the cosc, and the rests are my hunble

submission beforc this Hon!ble Tribunal.

=
Lt
0/

DEPUTY CHIEF PERSONNEL OFFICER .
NORTHEAST FRONTIER RAILWAY
MALTGSON :: GUWAHATI

FOR & ON BEHALF OF

UNION OF INDIa.



